
DIRECTORATE GENERAI′ 0「 FOREIGN TRADE
(DES―II SECT10N)

MINUTES O「 TIIE NORMS COⅣ IMITTEE¨ II
MEETING No。 12/81-AI」C2/2019 DATED 18.09.2019

PIcasc Notc

i 1lor information of cxpOltcrs,NoHns CollllnittCc― H handlcs aH cascs pcrtaining to flxation/ratiflcation

of norms for I〕xpon Productsね lling undcr I′ I｀C(IIS)Chaptcr 72 to 76,78 to 80,85.Communications

in rcspcct of cascs/pcltaining to NC― II may bc scntto cmail addrcss:

ii.In ccltain cases thc dccision Of thc Norms Committcc rcfcrs lo thc Rccommcndations/
Obscrvations/1)cflcicncics rcccivcd fl・ oln thc conccrncd 

′
Fcchnical Authority.VVhcrcvcr applicablc, a

scanncd copy of such documcnt has bccn placcd at thc cnd ofthc Minutcs, in running scrial ordcrs.
「Fhe concerncd applicant/colnpany inay 80 th10ugh thc samc and rcspond accordingly.

iH. Siinilarly,a scanncd copy ofthc blank Standard I)cflciency IFormat,、 vhich may flnd a rcfcrcncc in NC

dccisions, has also bccn attachcd in thc end. 
´
「 his illay also bc rcfcrrcd to by thc concerncd

applicant/company and may bc rcspondcd accordillgly.

iv. 
′
「 hc Norms Collllllittcc has takcn dccision only、 vith rcspcct to tcchnical aspcct/、 vastage norms.Whilc

redeclning thc applications, ItAs should chcck that thc applicant has ful■ 1lcd aH rcquircmcnts as

prescribed in policy/proccdurc including thosc in Policy Circulars issucd fl・ onl tilnc to tilnc or any

othcr provisions undcr FTP/HBP for130DC.

v. Whercvcr thc CollllllittCc has flxcd Norms, thc conccrncd Rノ  ヽ1■ ay cnsurc that AA is issucd on thc

wastages/consumption as rati「 lcd by thc Comlllittcc or as pcr 、vastages claiincd in thc application,

、vhichcvcr is lcss.

Mccting No 12/81 of NorIIls(〕 ol■ lllittcc― II for thc ycar 2019-20 hcld on 18.09.2019 undcr thc

Chairmanship of Shri R. P. Goyal, Additiona1 1)ircctor Gcncral of 「
orcign 

′
I｀radc to considcr thc

foHo、ving applications for ratiflcation of norms in rcspcct of advancc authorizations undcr Duty

Exemption Schcmc(Chaptcr-4)of Forcign.「 radc Policy 2015-20.Thc fo1lowing mcmbcrs wcre prcscnt

in thc lncctin3:―

Sl.No

l.

2.

3

4.

Officcrs in

1.

2.

Namc & I)csignation

Shri A.K.M ishra,AIA

Shri Shaish Kulnar,(TI]C-1)

Shri V.C.Agarwal,(′ I｀ I]C-3)

Dr. Srr"naur SingfrSi. n"pury Oirector

Deplrtmcnl
MoS

Consuliant

Consultant

EEPC

I)(〕 Fl｀

DG「 1｀

utt"naur""E"'te P
llrll AT,LKIITI!$IaI, o,l* __]=-

1. Minutes ol'Mccting No.10/81 hcld on 21.08.2019 wcre circulatcd amongst the members on

02.09.2019 for commcnls. On rcccipt of comments, thc minutcs were uploaded on DGF"f's

websitc. Ilcnce, thc minutcs are unatrimously approved.

Minutes of the cases discussed in thc mccting are as bclow:
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ⅣIEETING NIJル IBER:12/81-AI′ C2/2019 ルIEETING DATE:18.092019

Casc No.:1/23/81-

AIノC2/2017

HQ Filc

IソIMITED

Rlソ A Filc

RLA Irilc

Party Nalnc:BHARAT   Mcct No/Datc:12/81-
HIEAVY I〕 IンECTRICAIノ S  IAIンC2/2019

Status:

, :0i/81/0s0/00500iAM18/ :05123t040t00041/AMt0/ 08.i0.2009
Dccision: Thc Committcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply was
sentto DFII on 02.08.2019 for examination ol'thc case. Ilowcvcr, no cornmcnts havc bccn reccived yct.
I Iencc, thc Committee dccidcd 1o wait for commcnts.

'['he case stands deferred.

Casc No.:310/14/81¨    I)any Namc:IンAXMI      .Mcct No/Datc:12/81-
AI」C2/2018         1EI′ECTRONICS MO【JI′DS& ‐AIン C2/2019

1PRECIS10N ENGG I).Iン TD.  18.09.2019

18.092019

1ッ ic.No/Datc:0510250513    Dcfcrrcd

Status:

Status:

Casc No.:2/8/81-AIフ C2/2013 1)any Narnc:I]I)SHン ON    Mcct No/Datc:12/81-
BATTERIES PVT.LTD.   AIン C2/2019

18.09.2019

HQ IrilC RIフ A Filc 1ノ ic.No/1)atc:0810120617 1)cfcrrcd
:01/81/050/00118/AM14l :0\t24to4ot00032rAM14r 30.04.2013

Decision: Thc Committcc considercd thc case as pcr agcnda and noted that a dcficicncy lctter secking
ccftain information as raiscd by Consultant (TIiC-1) was sent to the applicant on 03.06.2019 l.ollowed
by final remindcr on 19.07.2019. IIowcvcr, no rcply has becn rcccived yet. llencc, the Committco
decided to wait for rcply of thc applicant..

'fhe case stands deferred.

HQ IrilC

‐31:01/81/050/01028/AM19/ 107/24/040/00084/AM16/
lノ iC.No/Datc:0710108384    ‐Approved
1706.2015

鷲棚:ξ踊器雪l織‖I露』ξ∬v漱無彙:i鸞寝:驚1111識,品
島W品

RA conccrned inay take suitablc conscqucntial actiOn accOrdingly.

Casc No.:41/14/81-

AIノ C2/2018
I)arty Namc:DI〕 Iフ I)IH Mcct No/Datc:12/8卜    status:
CONNI〕CTION SYS′ H]MS  AIン C2/2019
1NDIA PRIVATE Iン IMITI〕 D 1809.2019

‐HQ File             ‐RIンA Filc             I′ ic.No/Datc:1010059340‐ Dcfcrred
101/81/050/00759/AM19/   :lo/24/040/00077/AM16/   1o.12.2015

1瞭
i甘

鴨 よ博 tlT驚 ら;l;蹴 量 庶 ぶ :fl)丸食 鷺 安!露
811漱

需 咄 :a彙 摯 t驚
leXaminatiOn in MEITy.′ I｀herefOrc,the C01■ lmittce dccidcd tO wJt fOr thc cOmmcnts

'l'he casc stands dcfcrrcd.
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Casc No.:40/14/81-

AIノ C2/2018

HQ Filc

Pafty Namc: UL'l'l{A FOIL Mect No/[)ate:12181- Status:
AIフC2/2019           1
18.09.2019

1ッic.No/Datc:0510398870   1ApprovedRIノ A Filc

:01/81/050/00758/AMl9/ :0512410401001311AMl71 22.06.2016

Decision: 'l'he Cornmittcc considercd thc casc as pcr agcnda and noted that a copy of application was

sent to DPIII'on 31.07.2019 for examination of the casc. Ilowevcr, no comments are being furnished
by DPIIl'. 'l'he matter as deliberated in thc mccting and thc Committee decidcd to fix the ad-hoc norms
on the basis of inputs givcn by 'l'cchnical Aulhoritics as undcr:

ITCHS
Code

Expon
ltcin

AIフ U/AIノ U
FOHン OPA
25

MIC/AIノ U
47 MIC/
PV(〕 60

MIC

Quantity

50000000
Kg

ITCHS
Codc

76071999

39204900

39209219

1

SI

No.

2 MIC
BOPA lfHン M(131

()ItII〕 N′ I｀ 1]1)

POI′ YAMID IIIIノ M)~25
MIC

Recommended

Quantity
Allowed 1.05

Kg/Kg content
in the export
product
excluding
weight of
adhcsivc

nct qllantitics ofNote: RA to ask and cndorse

‐RA conccrllcd may takc suitablc conscqucntial action accordingly.

Casc No。 :24/14/81-    Party Nalllc:1′ AXMI      Mcct No/1)atc:12/81-
AI」C2/2018          EIソ ECTRONICS M()UIソ DS& ALノ C2/2019

PRI]CISION IJNGG P.Iン TD.  18.09.2019

HQ Filc RlンA Filc I-ic.No/Date:07l01l0020,Approved
:01/81/050/00142lAl/lgl :01 12410401000751AM!71 29.06.2016

Decision: 'l'hc Committec considercd thc casc as pcr agcnda and dccidcd to allow thc import itcm with
nil wastage as applicd by the applicant as per writlcn commcnts given by Consultant ('fEC-1)

Note: 'I'hc wcight of cxport product at Sl. No. 7 should bc 18 Kgs.

RA concerncd may takc suitablc consequential action accordingly.

76072090

Casc No.:

69/8/81‐AIノC2/2018

HQ IrilC

Status:

18.092019

1ノic.No/Datc:0710110119 Approvcd

I)alty Nainc:I′ M WIND    Mcet No/1)激 ci       Status:
POWER BIン ADES IINDIAl  12/81-ALC2/2019
PVT.IノTD.

RIン A IFilc

:01/81/050/00451/AⅣl19/     :07/24/040/00101/ノ 牡M17/     1907.2016

Dccision:′ Fhc(3omlnittcc considcrcd thc casc as pcr agcnda and dccidcd to flx thc ad― hoc norms as

per writtcn col■ments dated 16.09 2019 given by Consultant(TEC-1).(COpy Cnc10scd)

RA conccrncd may takc suitable conscquential action accordingly

Import ltcm

ALUMINIUM FOIL-47
MIC
PVC RIGID FILM¨ 60
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Casc No.:27/14/81-

AIノ C2/2018

HQ IrilC

Palty Name:PRIYANKA  Mcct No/1)atc:12/81-
INDIA PVT.Iノ

′
「 I).     ALC2/2019

18.09.2019

Import ltcm

NON―
MAGNETIC
STAINLESS
STEI〕 Iノ

CIRCI′ES of

rclcvant sizc

Iン IMI'I｀I]D

RIノ A Irilc

Status:

Recommendcd

⊇里二壼___
1.02 Kg/Kg

content in thc

cxport product

RIンA Filc Lic.No/Date:0510399289 Approved
:01/81/050/00745/AM19/    :05/24/040/00191/AM17/    01.082016

Dccision:′Fhc COnllnittcc considcrcd thc casc as pcr agcnda and dccidcd tO flx thc ad― hoc norlns as pcr

wriucn c01■ mcnts dttcd 13.09 2019 givcn by COnsultant(′ I｀1lC-3)as undCr:

ITCHS
Codc

Export Item

73239390

U′ I｀ ENSHソS MADE
FROM NON―
MAGNETIC
STAINIッ ESS STEEIフ

CIRCIン ES O「 GRADE
430

98181 820 72199090

Notc:(〕 radc and thickncss lo lnatch in importど 雖cxport produc

ItA conccrned may lake suitablc conscquential action accordingly.

RIンA「 ile Lic.No/Dttc:1010059610 Dcfcrred

, :01/81/0501001501AM191 :101241040100060tAM17t 19.09.2016

,Dccision: 'l'he Committcc considercd thc case as per agcnda and notcd that thc applicanl's rcply was
sent to MeitY on 17.09.2019 for cxamination of the casc. As pcr information, the case in undcr
examination in MEI'l'y. 'l'herel'ore, the Committee decided to wait for thc comments.

The case stands deferred.

Casc No.:32/14/81-

AIィC2/2018

HQ File

Casc No.:10/11/81¨

AIJC2/2018

HQ「 ilC

Party Namc: l)l:l.l'}l II Mcct No/1)atc:12/81-   ‐Status:
CONNECTION SYS′ I・EMS  ‐AIッ C2/2019
1NDIA PRIVATE LIMITED 18.09.2019

Pa“y Namc:MICRO      IMcct No/1)atc:12/8卜    status:′
「 I]CH.CNC PRIVA′ FI〕     IAI′ C2/2019

18.09.2019

1ノ ic.No/1)atc:0410162481 1)cfcrrcd
:01/81/050/006261AM191 :04l24t040t00t2\tAMr7r 09.11.2016

l0 Dccision: Thc Commitlcc considcrcd thc casc as pcr agcnda and notcd that a dcficiclcy lcttcr sccking
certain information as raiscd by Consultant (TEC-3) was sent to thc applicant on 25.03.2019 followcd
by final reminder on 13.05.2019. Howevcr, the applicant sough ro-" ro." time to furnish thc
requisite information. Ilence, thc Committcc decided to wait lor rcply of the applicant.

Thc case stands deferred.
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IHQ File

101/81/050/00475/AM19/

norlns as

Case No.:186/14/81-    Pany Namc:〔 ッAXMI      Mcct No/Datc:12/81-   ‐Status:
| IAIノ C2/2018          1tIッ l〕 C′ 1｀RONICS MOIJIンDS& AI′ C2/2019        ‐
‐  I                  PRItCISION ENGG P.Iン

′
「 D.  1809.2019

1HQ IFilc              RIン A Filc               Iフ ic.No/1)atc:0710110879 Approvcd
112 :01/81/050/00904/AM19/    :07/24/040/00241/ノ Mヽ17/      02.01.2017

may take suitable consequential action accordingly.

Decision: 'lhc Cornmittec considcrcd thc casc as pcr agcnda and dccidcd to allow the imporl item

with nil wastagc as applied by the applicant as pcr wrilten comments given by Consultant ('fEC-1).

RA concemed may take suitablc consequential action accordingly.

‐                         PV′「 .I′
´
FI)                18092019

‐HQ Filc             RIノ A Irilc             Lic No/1)atc:0710110885 Approvcd
31:01/81/050/00915/ノ M`19/     :07/24/040/00272/AM17/     02.01.2017

Mcct No/1)atc:        Status:

POWER BLADES(INDIA) 12/81-ALC2/2019 |   :

Dccision: 'l'hc Cornmitlec considcred thc casc as pcr agertda and decidcd to fix the ad-hoc norms as

rpcr writtcn commcnts datcd i 6.09.2019 givcn by Consultant ('l'EC-1). (Copy cncloscd)

RA concerncd may takc suitable conscqucntial action accordingly.

Mcct No/1)atci1 2/81- Status:

:: 18.09.2019

| IHQ Filc A| IHQ lrilc
1141:01/81/050/00420/AM19/ :07/24/040/00327//ヽ M17/ 131.01.2017

Dccision: 'l'hc Comrnittec considcred thc case as pcr agcnda and dccided to fix the ad-hoc nonrls as

per written commcnts datcd 16.09.2019 given by Consultant ('l-tlC-l). (Copy enclosed)

RA concerned may lakc suitable conscqucntial action accordingly.

Meeting No. 12l81-Al,CZl20l9 dated 18.09.2019

SHOBHIT GUPTA
Dy. Director General cf Foreign Trade

Directorate General of Foru,;n Trade

Ministry of Commerce & lndustry
Udyog Bhawan, New Delhi

5 1 Page 59

Case No.: Parly Namc: LM WIND Mcct No/Date:12181- Status:
93/8/81-AIノC2/2018      POWItlt BIン ADES(INDIA) Alン C2/2019

PVT.I′TD.

RIソ A lrilc

18092019            1

1′ ic.No/1)atc:0710110653 1Approvcd

16.11.2016           1



Casc No.:283/14/81-

AIノC2/2018

HQ IrilC

Casc No.:140/14/81-

ノ`IノC2/2018

HQ lrilC

Export ltem

'l'able, Kitchcn & Othcr
I IoLrschold Arliclcs
Made Of Stainlcss Stccl
With Or Without

18.09.2019

1ン iC No/Datc:0710111859

IlllpolI Itcm

C()IフI)

ROIフ IンED
S′ Iン IヽNI′ ESS
STEEIン

Status:

Status:

Status:

ti."coi"Inena"a
Quantity
1.02 Kg/Kg
contcnt in thc
expoft product

Palty Namc:lrC1 0EN      Mcct No/1)江 c:12/8ト
CONNI]CTORSIン Iヽ41TED  ALC2/2019

18.09.2019

RIン A Irilc Iッic.No/1)atc:1010059735 1)cfcrrcd

15:01/81`950/010014AY19`   :19/71/019400118/AM17/   1503.2017
1)ecision:′ I｀hc COmlnittcc cOnsidcrcd thc case as pcr agcnda and notcd that a cOpy of application、 vas
sentto McitY on 16.09 2019 for cxanlination ofthc casc ′

I｀ hcrcfOrc,thc(3olllinittCc dccidcd tO wait
forthc cOmmcnts

′
I｀hc casc stands dcfcrrcd.

Casc No。 :60/8/81¨ AIフ C2/2018 Party Namc:I′ M WIND    Mcct No/Datc:12/81-   Status:
POWI〕 R BIンADllS[INDIAl  AIフC2/2019
PVT.IンTD

RI′ A IrilcHQ「 ilC Approvcd
16 :01/81/050/00442/AM19/     :07/24/040/00091/AM18/     05.07.2017

I)ecision: 'l-hc Commiltec considercd thc casc as per agenda and dccidcd to fix thc ad-hoc norms as
per written comments datcd 16.09.2019 given by Consultant (T'llC-l). (Copy cncloscd)

RA concerned may take suitable consequential action accordingly.

Casc No.:60/14/81-    Pany Namc:LAXMI       Mcct No/Datci1 2/8ト
AIコC2/2018        EIン I]CTRONICS MOUlン DS& AIノ C2/2019

1)RI]CISION ENGG PIン TD.  18.09.2019

FIQ File RLA Irilc Lic.No/I)atc:07101 I 1973 Approvcd
17 :0ll81l050l00718lAMl9l :0i124t040/001 18/AM18/ 04.08.2011

l)ecision:'l'he Committcc considercd thc casc as pcr agcnda and dccidcd to allow thc imporl itcrn
with nil wastage as applied by the applicant as per writtcn comments given by Consultant (TEC-1).

RA concemed may take suitable consequential action accordingly.

Party Nalllc:KUMAR    Mcct No/Datc:12/81-
STl]ELS INC          ‐AIンC2/2019

18.09.2019

Iッ ic No/1)atc:0510403616 Approved
:01/81/050/00858/AM19/    :05/23/040/00159/AM18/    08.08.2017

I)ecision: fhe Committec considcrcd thc casc as per agenda and dccidcd to fix thc ad-hoc norms as
per writtcn comments datcd 13.09.2019 givcn by consultant (T'EC-3) as under:

RLA Filc

１

　

８

Quantity

147364.000

Kg

ITCHS
Codc

72199090
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t tana tclL-ialAnt iskid
Gaskct Irrespctive Of
What Material'l'he
tlandle/ Lid/ Antiskid
Gaskct FIas Ileen Madc
Of. Madc lrrorn Stainlcss
Stcel Cold Itollcd
Circlcs Of Relevant
'l'hickncss. Grade : 201

Notc: Grade and thickness to match in import & cxport product.

RA conccmcd may take suitablc consequential action accordingly.

Case No.: Party Name : 'l"IP Mcct No/Dttc:

12/81-AIン C2/2019
Status:

159ノ 14/81-ALC2/2018   TECHNOlン OGIItS
PRIVATI〕 IンIMITIJD    18.092019

HQ Filc RIン A Irile I′ ic No/Datc:0710112310    1Dcfcrrcd

.^ :01/8110501008771AM191 :071241040100191/AM18/ 26.10.2011
I9

I)ccision: The Cornmitlee considered thc case as per agenda and noted that a copy of application was

sent to D[{l on 16.09.2019 for examination of the case. IJowever, commcnts arc awaited. Thcrefore,

the Committce dccidcd to wait for the comments.

'lhe casc stands defcrrcd.

Casc No.:

83/8/81-AIノC2/2018

HQ Filc

Casc No.:

92/8/81-AIノ (〕2/2018

HQ IrilC

I)arty Namc:Iン M WIND
l)OWI〕 RI〕 IンAI)I]S[INI)IAI

PVT L′ I｀ 1).

RLA Filc

PVT I′TD

RIッ A Irilc

CIRClノES of

relcvant sizc

Mcct No/1)atci1 2/81-    IStatus:

AIノC2/2019        ‐
18.09.2019

1ンic.No/Datc:0710112320 Withdraw

18.09.2019

1フ ic No/1)atc10710112408‐ Approvcd

:01/81/050/004651LM191 :0112410401001 53/AM I 8/ 27 .10.2011

Decision: 'l'he Committce considcred thc case as per agcnda and notcd thal the case is already

approved in Mceting No. l1/81-ALC212019 04.09.2019. Ilcncc, the Committec dccided to withdraw

the case from the agcnda.

The case stands wilhdrawn

Party Namc:Iノ M WIND     Mcct No/1)atc:12/81-   Status:

POWER 131ン ADES IINDIAl Alソ C2/2019

211:01/81/050/00474/AM19/    107/24/040/00220/AM18/     14.11.2017            1

:Decision:The Committec considcrcd thc casc as pcr agcnda and dccidcd to flx thc ad― hoc norms as

pcr written commcnts datcd 17.09.2019 givcn by Consuhant(・ 1｀EC-1)。 (COpy Cnc10scd)

|   IRA conccmcd may takc suitable conscqucntial action accordingly.
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ICasc No。 :

,91/8/81¨ AIノ C2/2018

‐HQ Filc

Casc No.:7/21/81-

AIノ C2/2017

HQ「 ile

Casc No.:43/3/81-

AIノC2/2018

HQ Filc

Casc No.:362/14/81_

AIノ C2/2018

PVT L′ I｀ I)

RLA「 ilc

St」 I)I)ORTS INDIA
PRIVATI]Iン IMITI]D

RLA Filc

18.09.2019

1ンiC.No/Datc:0710‖ 2465 Approved

AI′ C2/2019
1809.2019

Lic No/1)atc:0410163738   1)cfcrred

Lic.No/Datc:1310048823 Dcfcrcd

Status:

I)arty Name:LM WIND    Mcct No/Date:12/81-  status:
POWER BI′ ADl〕S(INDIA) IAIン C2/2019       ‐

221:01/81/050/00473/AM19/     :o7/24/040/00230/AM18/     127 11.2017

Decision: 'fhe Committec considered the casc as per agenda and decidcd to fix lhe ad-hoc norms as
per written comments dated I 7 .09.2019 given by Consultant (TIIC- I ). (Copy encloscd)

RA concerned rnay take suitable consequential action accordingly.

Pany Namc: IltjRGllN lrll,E Mcet No/l)ate:12l}l- Slatus:

101/81/050/00448/AM18/     :04/24/040/00153/AM18/    .28.112017
2311,こ

ti:16轟 : i:A` ё6“丼iitt`さ `6isid`rca th` `aξ

` as p`:五

gさ五aa ttnd iotcd that tAc sccond d`flci3ncy
lICtCr secking ce■ ain infOrmatiOn as raiscd by COnsuhant(TEC-3)was sCnt tO thc applicant On

131.08.2019.Howcvcr,nO rcply has bccn rcccivcd yct.Hcncc,the Committcc dccidcd tO wait for reply
10fthC applicant.

11｀ hC Casc stands dcfcrrcd.

Party Namc:GRAVITA   ‐Mcct No/1)atci1 2/81-
INDIA Iフ TD.        AIン C2/2019

118.09.2019

Status:

IRI′ A Irilc

:01/81/050/00120/AM19/   113/24/040/00046/AM18/   .04.01.2018

24 Dccisitlt : 'l'he Committec considercd thc casc as pcr agcnda and notcd Lhat thc rcply of deficicncy
leflcr dated 03.06.2019 has not yct bccn rcccived. Ilowevcr, thc matter was dcliberatlA in tne meeting
and thc Committec dccidcd to call thc applicant for pcrsonal hcaring to explain the case in thc
lorthcoming NC mceting.

-lhe 
case stands defcrred.

I)alty Namci l｀ RAIrOMIEC   Mcct No/1)atc:12/81-
INDIA PVTI′TD       Alノ C2/2019

1809.2019

I{Q File I{l,A Irilc t.ic.No/Dare:07101 t2l2l l)cfcrrcd
25 :011811050/01080/AMt9/ :0T24t040t0o2g6tAMt8t 23.ot.2otB

Decision:'l'he Comlniflce considcrcd thc casc as pcr agcnda and notcd that a copy of,application was
sent to MSMII on 05.09.2019 for cxamination of the casc. Ilowcvcr, no commcnts havc been received
yct. Hence, the comrnittcc dccidcd to wait for thc comrnents.
Tlrc casc stands defcrrcd.
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:01/81/050/00241lAMlgl :3412410401002911AM181 24.01.2018
26 Decision: 'l'hc Committec considcrcd the casc as pcr agcnda and notcd lhat thc applicant informed

vide email datcd 17.09.2019 that no export made againstthe abovc AA & they are rcadyto pay duty
rplus intercst. 'lherefore, the Commitlce decided to withdraw the case from the agenda under
intimation to RA, Vadodara.

RA Concerned may take consequential action as pcr procedure. l'he Casc is withdrawn.

Casc No。 :

33/5/81¨ AIフ C2/2018

1HQ Filc

‐HQ Filc
29‐ :01/81/050/00422/AM19/

Party Name:COSMOS
I]NGITECH PVTIコ TD

RLA「 ilc

Mcct No/1)atc:12/81-    Status:

AIソ C2/2019
18.09.2019

1′ic.No/1)atc:3410043830 Withdra、 vn

Mcctlヽ o/1)atc:12/81-     Status:

ALC2/2019
18.09.2019

1′ic.No/Dttc:0310819231 Dcfcrrcd

Mcct No/Datci1 2/81-    Status:

ALC2/2019
18.092019

1ノ iC.No/Datc:3410043899‐ Dcfcrrcd

18.09.2019

1フ ic.No/1)atc107101 12899 1Approved

HQ Filc RLA Filc

,, :01181/050/000081AM191 :031941040100933/AMl8/ 19.02.2018

Decision: T'hc Comrnittce considcred the case as pcr agcnda and noted that a deficiency letler seeking
certain information as raised by MSMIi was scnt to the applicant on 03.06.2019 followed by final
remindcr on 19.01.2019. IIowcver, no reply has bcen rcceived yct. Ilence, the Comrnittee decided to
wait for reply of thc applicant.
The case stands defcrred.

Casc No.:3/2/81¨ AIノC2/2018 Pany Namc:ANGIBI′ S
AIフ UMINI【」M
CORPORATION

Case No.:34/5/81-AI」 C2/2018 Pany Namc:cOSMOS
ENGI′ I｀ I〕CH PVTIッTD

HQ File RIソ A Filc

PVT.LTD

RLA Filc

:01/81/050/002421AM191 :3412410401003 I 5/AM I 8/ 19.02.2018

2g Decision: l'he Committec considercd thc case as pcr agenda and notcd that a deficicncy letter sccking
ceftain information as raiscd by Consultant (TEC-1) was sent 1o the applicant on 03.06.2019 followed
by remindcrs on 19.07.2019. 'l'he applicant vide cmail datcd 24.06.2019 informed that the requisitc
information has alrcady bccn furnishcd. I{owever, no such information found received. Another
reminder was sent on 12.09.2019. Ilowcvcr, no rcply has becn received yct. Flencc, the Committee
,decided to wait for reply of thc applicant.
The case stands defcrrcd.

Case No.:4018181-Ll,C2l2018 Party Namc: LM WINI) Mcct No/Datc:12/81-   IStatus:

POWI]R BIソ AI)1lS(INI)IA)ALC2/2019

:07/24/040/00302/AM18/     28.022018

Decision: 'l'hc Committec considercd rhe casc as pcr agenda and dccidcd to fix thc ad-hoc norms
per written commcnts dated 17.09.20 l9 givcn by Consultant (T'liC- 1 ). (Copy enclosed)

RA concerned may take suitablc consequential action accordingly.

Meeting No. I2I81-AI.C212019 dated 18.09.2019

Ｄｙ
ｂｉ‐
ＩＭ
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Casc No.:4318181-Al,C2l20l8 l,arty Name: LM WINI) MeetNo/Date:l2l81- Status:
POWER 131ン AI)I]S IINDIA]AIフC2/2019

30
HQ Filc

Casc No.:2/1/81中

ALC2/2018

HQ「 ilC

Casc No.:

80/14/81-AIノ C2/2018

HQ Filc

PVT.IンTD

ItIンノヽ Irilc

Party Namc:KIRTANIンAIン
STEI:〕 Iノ PRIVATlt I′ IMITED

RIフ A Irilc

18.092019            ‐

Iノ iC No/1)atc:0710112925 Approvcd

05032018

Mcct No/1)atc:12/81- Status:
ALC2/2019
18.092019

1フ ic.No/Datc:0310820384   Deferrcd
il.04.2018

:01/81/050/00425/AM19/     :07/24/040/00317/AM18/

Decision: 'l'hc Committce considcred the casc as pcr agcnda and decided to fix thc ad-hoc norms as
per written comments dated 17.09.2019 given by Consultant (-l'EC-l). (Copy encloscd)
RA concerned may take suitable conscqucntial action accordingly.

31 :01/81/050/00002/AM19/ ‐:03/94/040/00878/ノ Mヽ18/

Decision: The Committee considered the casc as pcr agcnda and noted that therc is variation in sizes
of the imporl and exporl products. llence, the Committec dccided 1o seek from the applicant to
furnish exact details ofsizes.
'lhe case stands deferrcd.

32

Party Namc: GI{IJNlll( Mcct No/1)atc:12/81- Status:
INDIA PRIVATI]LIMITED ALC2/2019

1809.2019

RI′A Filc Iンic No/Datc:0510406116 Approved
:01/81/050/00798/AM19/   105/23/040/00013/AM19/    13.04.2018

Decision: The Committee considered the casc as pcr agcnda and dccided to fix thc ad-hoc norms as
per written comments dated 13.09.2019 given by consultant ('l'trc-3) as under:

Quantity Import Ilem Recommended

Qreltrlv -
74199930

743-KFDR¨ 001_A―

74199930

Sprillg 131adc

743-KFDR-002-A―
Spring I〕 ladc

743-KFDR-003-A―

200000.000

Number

74199930

85389000

85051900

73209090

5

6

7

SpⅢ lg I〕い09
KS´ 1｀ K-138020-20S()_01-

Silvcr Alloyc型堕2tS___
KS′ FK―C8015-34SO_01_

SilvC「 ハl10y(〕 9Ⅲ
"1ミ

_

740-MGNT-001-A―

_Vqengtfgn Ivlqs!!!tr gC_

I)razing Tin (Strips)

Net to Net as

per GN-4

l」 pto 0 40/。 of

Fo13 valuc

RA conccl‐ ncd inay
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take suitable consequential action accordingly.
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Party Namc:1｀ RA「OMEC   Mcet No/Datc:12/81-
INDIA PVT LTD       AI′ C2/2019

18.09.2019

RIンA Filc Iン ic No/1)atc:0710113216 Dcfc・ rrcd

", :01/81/050/00800lAVlgl :07124104010001l/AM19l 02.05.2018
JJ

Decision:'l'hc Committee considercd the case as pcr agcnda and noted that a copy of application was
sentto MSMII on 05.09.20 19 forexamination of the case. IIowcver. no comments have been received
yet. Hcnce, the Committee decided to wait for the comments.

'I'he case stands deferred.

Case No.:82/14/81-

AIノC2/2018

HQ Filc

,Case No.:124/14/81¨

AI」C2/2018

1HQ Filc

Case No。 :114/3/81¨

AIノC2/2018

HQ Filc

Case No.:87/14/81-

AI」C2/2018

1HQ Filc

Pary Nalllc:SI IItI

PARSHAVNATHIMI)I]X
(INDIA)

ItIコノ` lrilc

Party Namc:VIKARSH
STAMPINGSINDIA PVT
Iフ

´
I｀ 1).

RLA「 ilc

Party Namc:EIrD

INDUCTION PRIVATI]
LIMITl〕D

RLA「 ilc

Mcct No/Datel1 2/81-

AI′ C2/2019
18.09.2019

Status:

,Mcct No/1)atc:12/81-    IStatus:

IAIンC2/2019
18.09.2019

1ン iC●No/1)atci3 110067051 Dcfcrrcd

15.05.2018

and notcd that McitY has sought ccrtain

foHowcd by rclllindcr datcd 07.08.2019

thc Comlnittcc dccidcd to wait for thc

Mcct No/Datc:12/81-   
‐
Status:

ALC2/2019
18.09.2019            1

1ノ ic.No/1)atci07101 13297‐ Dcfcrred

Status:

[.ic.No/Dalc:0510406338 Approved
:01/81/050/008421AM191 :051241040100005/AM19/ 08.0s.201tt

34 Dccision:'l'hc Comrnittce considercd thc casc as pcr agcnda. On thc basis of written commcnts datcd
13.09.2019 givcn by Consultant (1'liC-3), the Comrnittce dccidcd to allow thc quantity ol'import item
1.02 Kg/Kg contcnt in thc export product with thc condition that grade and thickncss of import
product uscd in manufacturc of rcsultant product to conform.

RA concerned rnay takc suitablc consequential action accordingly.

つ
Ｄ

:01/81/050/00191/AMl9/ :31183104010001ti/AM19/

Decision: 'l'hc Cornmittec considcrcd thc casc as pcr agcnda
information from the applicant vide email datcd 22.01.2019
However, the rcquisitc information is still awaitcd. IIence,
comments.

'l'he case stands dcferred.

36 :01/81/050/00tt0s/AM19/ :071241040100016/nM19/ 17.05.2018

Decision:'['hc Committec considcrcd the casc as pcr agcnda and notcd that a copy of application was

sent to McitY on 16.09.20 l9 for examination of the casc. Howcver, no comments have been receivcd
yct. I'herc[orc, thc Committcc decidcd to wait for the commcnts.
Thc case stands dcl'errcd.
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37 1jЪ
tiζ i31l fiさ ёも島

“

itさ

`c。

五:id818d tllも あζ
`五

ζ pcriL8Aむ五五id notき d that th`五 lpliあ it'ζ :あ iジ wiζ
sent to DIII on 26 06.2019&06.08 2019 for cxanlination of thc casc. IIo、 vcvCr,nO collllnCnts havc
bccn reccivcd yct IIO、 vcvcr,no comments havc bccn rcccivcd yct. IIcncc,thc(30111inittcc dccidcd to

vヽait fOr commcnts.

″
「 hc case stands deferrcd.

Casc No.:126/5/81¨

AIフC2/2018

HQ File

Casc No.:98/14/81¨

AIJC2/2018

HQ IrilC

Casc No.:111/14/81-

AIノC2/2018

HQ Filc

Casc No.:110/5/81-
‐AI」C2/2018

40H。
lril`

Party Nalllc:SH]MItNS

IノIMITED

RIンA「 ile

Mcct No/Datci1 2/81-   Status:

AIソC2/2019
18.09.2019

Lic No/Datc:0310821041‐ Defcrrcd

Status:

Iンic.No/Datc:0210208524.I)efcrrcd

,, :01/81/050/0081 6lAVlgl :021241040t00051/AMl9 t 25.06.2018

Decision: Thc Committcc considcrcd thc casc as pcr agcnda and notcd that a copy of application was
sent to MSMII on 11.09.2019 for examination of thc casc. Ilowcver, no commenls have bccn
received yet. 1'herefore, the committee dccidcd to wait for the comments.

'l'he case stands deferred.

Party Namc:APIソ METAI′S  Mcct No/1)江 e:12/81-
lィIMITED             AIン C2/2019

11809.2019

RLA Filc

11)alty Namc:1｀ ATA POWER Mcct No/Datc:12/81-   status:
SOIフAR SYSTI〕MSL′ I｀D.  IAI′C2/2019
‐                         18.092019

Palty Namc:POl′ YNOVA   ⅣIcct No/Datc:12/81-   status:
INDUSiI｀ RIES I′TD.     IAIフ C2/2019        ‐

18.09.2019

RIンA Filc Lic.No/Datc:0710113582 Defcrrcd
:01/81/050/008291AM191':01l24to40tooo}4tAM19r 13.07.2018

Decision: 'fhc Committee considered the casc as pcr agcnda and notcd that thc rcplyof dcficicncy
39 letters dated i9.06.2019 & 31.08.2019 furnishcd by the applicantisdeficient & irrelcvant as informed

by Consultant (TEC-3). 'l'hcrefore, the Committee decided to seek from the applicant to l.urnish
specific rcply of the following information as pcr advice ol'Consultant ('fEC-3):

l. Calculation of raw material with justificalion.
2. Use of each raw material.

'Ihe case stands deferred.

IRLA File Lic.No/Datc:0310822367 Dcfcrred
:01/81/050/00318/AM19/     1o3/95/040/00089/AM19/     17.072018

Dccision:Thc COmmittcc cOnsidcrcd the casc as pcr agcnda.Consultant(TItC-1)inhrmcd that:
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I . 'l'he material balance submitted vide lellerdated 19.08.2019 is not correct as net weight of
irnported raw material indicatcd does not match with wcight of export product for both the
items. Also, there is no indigenous input.

2. 'l'he applicant has not provided stage-wise wastage in Graphitc foil & justification for
150% wastage.

Therefore, the Committce decidcd to ask from the applicanl to provide clarification for the above
mentioned dcficicncies.
The case stands defcrred.

Casc No.:133/5/81-

AI」C2/2018

HQ lrilC

Casc No。 :146/5/81¨

AIノC2/2018

HQ Filc

Casc No.:122/14/81-

AI′C2/2018

HQ「 ilC

Party Namc:STじ RLI′ l｀E    Mcct No/Datc:12/81-   Status:
POWERl｀ RANSMISSION  ALC2/2019        1

4l :01/81/050/00341lAll{lgl :031951040100331/AM19/ 11.07.2018

l)ccision: I'hc Comrnitlec considcrcd thc casc as pcr agenda and dccided to fix thc ad-hoc norms as

perwriltencommcntsgivcnbyDPll'f vidcU.O.No.: P-470111112019-1'SWdated29.08.2019. (Copy
encloscd)
IRA concemcd may take suitable consequcntial action accordingly.

IフIMITED

RLA Filc

Iノ IMITIう D

RIンA Filc

18.09.2019

Lic.No/Datc:0310822348 1Approvcd

18.09.2019

1′ ic No/1)atc:3210078574 1)cfcrrcd

I)atty Namc:LJNIVERSAIッ    Mcct No/Datc:12/81-   Status:
HI]ATI]XCHANGERS    AIフ C2/2019

O, :0118110501003541AM191 :321241040100020/AM l9l I 8.07.201 8

Decision: l'hc Committec considered the case as per agcnda and noted that the applicant's reply was

sent to MSMII on 05.09.2019 for examination of the case. I{owcver, no comments have been received
yet. Flence, the Committee decided to wait for commcnts.

'lhe case stands defcrred.

Party Namc:TATA POWER Mcct No/Datc:12/81-   Status:
SOIフAR SYSTEMS LTD   ALC2/2019

18.09.2019            1

RLA Filc Iノ iC No/Datc:0710113626 Dcferrcd

101/81/050/00840/AM19/     :07/24/040/00096/ノ Mヽ19/    .24.07.2018            ‐

1)ecision: 
′
I｀hc Colnrnittcc considcrcd thc casc as pcr agcnda and notcd that thc rcplyof dcflcicncy

43‐
lcttcrs datcd 1 9.06.2019&ι 31.08.20 1 9 ftlrnishcd by thc applicant isdcflcicnt&irrclcvant as informed

by Consultant(TI〕 C-3)′ I｀hCrcfOrc,thc Committcc dccidcd to scck from thc applicant to fllrnish

speciflc reply ofthc foHowing inbrmation as pcr ad宙 cc of Consultant(′ I｀EC-3):

1.Calculation of raw matcバ al whhjustincation

‐     2.  l」 sc ofcach ra、 v inatcrial.
IThe case stands dcfcrrcd.
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Party Name:′ I｀ATA POWER Meet No/Datc:12/81
SOIノ AR SYS′ I｀I]MS LTD.  IALC2/2019

118.092019

IIQ File RLA l:ilc Lic.No/Datc:07 r0 r 13625 Defcrred
:01/81/050/008411AM191 :011241040100095/AM19/ 24.01.2018

Dccision: 'fhc Commiflcc considcrcd the casc as pcr agcnda and notcd thar thc rcplyof dcficicncy
44 letters dated 19.06.2019 & 31.08.2019 furnishcd by thc applicant isdcficient & irrclcvant as informed

by Consultant (TEC-3). Thereforc, the Committee decided to seek I'rom the applicant to furnish
specific reply of the following information as per advice of Consultant ('l'EC-3):

1 . Calculation of raw material with justification.
2. [Jse of each raw matcrial.

'fhe case stands deferrcd.

Casc No.:129/14/81-

AIノC2/2018

Casc No.:108/10/81¨

AIノC2/2018

HQ Irile

Casc No.:18/10/81‐

AIフC2/2018

HQ IrilC

Status:

Approved

Status:

Lic.No/1)atc:0210208615‐ Dcfcrrcd

O, :01/81/050/005891AM191 :021241040100069tAM19t 01.08.2018

Dccision: 'l'hc Committcc considercd thc casc as pcr agcnda and notcd that thc applicant's rcply was
scnt to MSMI] on 05.08.2019 for cxamination of the casc. Ilowever, no comments havc been received
yet. I{ence, the Committee decidcd to wait for comments.

'l'he case stands deferred.

Party Name:API′ METAIンS  Mcct No/Date:12/81-
LIMITED             IALC2/2019

118.09.2019

RIンA「 ilc

Pany Namc:STIじ RIノ ITI]    Mcct No/1)atc:12/81-   status:
POWl〕R TRANSMISSION  ‐AIフC2/2019
IノIMITED

RI′ A「 ilc

18.09.2019

Lic.No/1)atc:0310822770
46 :01/81/050/00499/AM19/     :03/95/040/00359/AM19/     .01.08.2018

Decision: Thc Comlllittcc cOnsidcred the casc as pcr agcnda and decidcd to flx thc ad_hOc nOrlns as

pcr writtcn cOmmcnts givcn by DPII′
「
宙dc uoO No.:P-470H/7/2019-′ I｀ SW datcd 29.08.2019.(COpy

cncloscd)

RA concemcd may takc suitablc cOnscqucntial actiOn accordingly

Casc No.:5/10/81-ALC2/2018 Party Namc:MOI)ISON    Mcct No/Datc:12/8ト

METALSIフTDo         ALC2/2019
‐18.09.2019

HQ File              lRI′ A Filc Iン iC No/1)ate:0310822894 Defcrred
47 :0118l/0s0/004861AM191 :03l95t040t0o439tAMlgt 07.08.20t8

I)ccision: Thc Committcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply
scnt to DHI on 02.08.2019 for cxamination of thc case. IIowcver, no commcnts have becn rccci
yct. I'lcncc, the Committcc decidcd to remind I)l II to expcditc the commcnts.
'fhc case stands deferrcd.
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Casc No.:126/14/81-

AIノC2/2018

HQ Filc

Case No.:124/10/81¨

AI」C2/2018

HQ Filc

Casc No.:42/10/81-

AIノC2/2018

HQ Filc

Case No.:34/10/81-

AIメ32/2018

HQ Filc

PVT I′TD

RIン A「 ilc

Party Namc:RAINTECH  .Mcct No/Datc:12/8ト
INTERNAT10NAIン (INDIA)AIン C2/2019

18.09.2019

RIフ A Frilc l.ic.No/Date:0510401490 Approved

1)any Nalllc:・ I｀ BI〕A ItNI]RGY McctNo/Dac:12/81-   Status:

(INI)IA)PRIVATI]Iン IMI′ I｀ 1〕D AIノC2/2019
1809.2019

ItIノA「 ilc Lic.No/Datc:3410044397 1Deferred

08.08.2018

Party Namci VARDHMAN  Mcct No/Datc:12/81-   Status:
IMPEX               AIン C2/2019

18.09.2019

Parly Name: SIIIVA Mcct No/Datc:12/81- Status:
UTl]NSIIン SINDUSTRH〕 S  AIプC2/2019

'Status:

:01/81/050/008441AM191 :0512410401002801A}l4191 08.08.2018
48 Decision:'l'hc Comrnittcc considcred thc casc as pcr agcnda. On thc basis of writlen comments dated

13.09.2019 given by Consultant ('l'EC-3), thc Committce decided to allow the quantity of import item
1.02 Kg/Kg contcnt in the export product with the condition that grade and thickness of import
product used in manufacturc of resultant product to conform.

RA concerned may take suitable consequential action accordingly.

On 
:01 l8l l1s 0/0060s/AM 1 9/ :3412410401001461 AMlgl
I)ecision: 'l-he Commitlcc considercd thc casc as pcr agenda and notcd that the applicant's reply was
sent to DI II on 02.08.2019 for cxamination of the casc. IIowevcr, no comments have been received
yet. Hencc, the Comrnittee decidcd to wait I'or commenls.

J'he case stands defcrrcd.

ItIッA 
「
ilc Lic.No/Date:0510407475 1Deferred

08.08.2018            1:01/81/050/00523/AM19/     :05/24/040/00281/AM19/

50 Decision: I'he Committee considercd thc casc as pcragcnda and notcd that a copy of application was
sent to MSMII for cxamination of the casc on 03.06.2019 followed by reminders on 11.01.2019 &
i05.09.2019. IIowcvcr, no comments have becn received yet. Ilence, the Committee decided to wait
for the comments.

The case stands defcrrcd.

1809.2019

1フ ic.No/1)atc:0510407526   Approvcd

51 :01/81/0s0/00s15/AMl9/ :0512410401002891AM191 14.08.2018

Dccision:'l'hc C<lrnrnittcc considcrcd thc casc as pcr agcnda and notcd that a copy ol'application was
sent to MSMII on25.06.2019 for cxamination of the casc. Flowcver, no comments are being furnished
by MSMII. 'I'he mattcr as dclibcratcd in thc meeting andon thc basis of inputs given by 'l'echnical

Authoritics, thc Committee dccidcd to allow thc quantity of import item 1.02 Kg/Kg content in thc
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cxpon product with thc condition that gradc and rhickncss of import product uscd in manufaclurc
of resultant product to conform.

RA concemcd may take suitable conscqucntial action accordingly.

Casc No.:130/14/81-

AIノ C2/2018

HQ Filc

Casc No。 :102/10/81-

AIJC2/2018

HQ File

Pany Nalllc:LAIソ BABA
SEAMIン ItSS TUB13S
PRIVATI]Iフ IMITI]I)

RIン A Irilc

Mcct No/Datci1 2/81-    status:

AIッ C2/2019
1809.2019

1ン iC.No/Datci0210208674 Dcferrcd

Party Namc:TATA POWER Mcet No/Datc:12/81-
SOIフAR SYSTEMSIノ TD.  IAIッ C2/2019

118.09.2019

RIノ A lrilc

Status:

Iン iC.No/Datc:0710113742 Dcfcrred
:01/81/050/00848/AM19/ :01t24t040t00rr3lAMr9/ 23.08.2018

Dccision: Thc Committcc considcred thc casc as pcr agcnda and notcd that thc rcplyof deficicncy
52 letlers dated 19.06.2019 &31.08.2019 furnishcd bythe applicant isdeficient & iryelcvant as informcd

by Consultant (TEC-3). 'l'herefore, the Commit-tec decided to seek from the applicant to furnish
specific reply ol'the following information as pcr advice of consultant (1-EC-3):

1 . Calculation of raw matcrial with justilication.
2. Use of cach raw matcrial.

'fhc case stands deferred.

Case No.:6/10/81-ALC2/20I8 Party Name: OII'l'lKI:R Mcer No/Darc: l2l8 l- Status:
INDIAPRIVA]'I't,IMITED AI,C2I2O19

I 8.09.2019
HQ Filc RLA File Iフ ic No/1〕atc:0310823417 Dcfcrred

29.082018,, :01/8110501004811AM191 :03t95t040t00i34tAM1gt

Decision: The Committec considercd the casc as pcr agenda and noted that the applicant,s reply was
sent to MSME on 02.08.2019 for examination of the case. Llowever, no comments have been receivcd
yet. Flence, thc Committec decided to wait for commcnts.

'l'he case stands deferred.

54

:01/81/050/00583/AMl9l :02t24to4otoooh6rAl/.tgt 04.09.2018
Dccision: Thc Commiflcc considcrcd thc case as pcr agenda and nolcd that a dcficicncy lctter seeking
certain information as raiscd by Consultant ('fEC-3) wis sent to the applicant on 03.06.2019 followcrl
by final reminder on 19.01.2019. Flowcver, no reply has been r"..i*d yet. IIcnce, the Committec
decided to wait for reply of the applicant.

'l'he case 
_stands 

deferred.
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HQ File

:01/81/050/00586/AM19/ :04/24/040/00051/ノ Mヽ19/
55 t)ecision: 'l'hc Comrnittcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lelter sccking

ccrtain infonnation as raiscd by Consultant ('l'EC-3) was scnt to thc applicant on 31.08.2019.
IIowcvcr, no reply has bccn rcccived yct. Ilcncc, the Committec dccidcd to wait for reply of the
applicant.

'lhe case stands deferred.

Casc No.:105/10/81-   Party Nalllc:I′ I]ITWIND
AIノC2/2018        SHRIRAM MANUFACTURING

LIMITED

RLA Filc

Mcct No/Datc:12/81-   IStatus:

ALC2/2019       1
18.092019            1

1ン ic.No/Datc:0410164657 1Dcfcrrcd

07.09.2018            1

Status:

Status:

Status:

Casc No.:112/10/81¨

AI」C2/2018

HQ「 ilC

Casc No.:45/10/81-

AIノC2/2018

Casc No.:155/14/81¨

AIノC2/2018

HQ「 ile

Party Namc:ANKIT      Mcct No/Datc:12/81-
FAS′ I｀ENERS PVT LTD.   AIン C2/2019

18.09.2019

RI′ A Irilc I′ ic No/1)atc:0710113849 Dcfcrrcd

101/81/050/00593/AM19/     :07/24/040/00150/AM19/     17.09.2018            1

56.I,`tision:′
I｀A8ёもmmittcc consia`red ti`caζ

`五

:pcr agCnda and notcd that a dcflcicncy lctter secking

ccrtain information as raiscd by Consultant(TEC-3)was sCnt tO thc applicant on 31.08.2019.

IIo、vcvcr, no rcply has bccn rcccivcd yct. IIcncc, thc Coll11■ ittcc dccidcd lo 、vait for rcply of the

applicant

´
I｀hc casc stands dcfcrrcd.

Palty Namc:PARAMOUNT Mcct No/Datc:12/81-
COMMUNICATIONS LTD.Alノ C2/2019

18.09.2019

IIQ Irile RLA Irilc t.ic.No/l)atc:0510407901 Dcferrcd
:01/81/050/005261AM191 :0512410401005131A}lI171 26.09.2018

57 l)ecision:'l'hc Comrnittcc considcrcd rhc casc as pcr agenda and notcd that a dcficiency lctter sceking
ccrlain information as raiscd by Consultant ('l'EC-3) was scnt to thc applicant on 03.06.2019 followcd
by final reminder on 20.01.2019. Ilowcvcr, no rcply has becn reccivcd yct. Ilence, the Committee
decidcd to wait for reply of the applicant.

'l'he case stands deferrcd.

５

　

８

Party Namc:DYNAMIC   Mcct No/Datc:12/81-
CABI′ IIS IンTD.       AIフ C2/2019

1809.2019

RIンA Irilc [,ic.No/Datc:1310049087 Approved
:01/81/050/00873/AMl9/ :131241040100105/AMl9/ 01.10.2018 

l

Decision: The Committee considercd thc casc as per agenda and noted that a copy of application was
sent to DPIIT on 16.09.2019 for examination of the case. I-lowever, thc matter as deliberated in the
meeting and the Committee decided to fix the ad-hoc norms on the basis of inputs given by 'l'echnical

Authorities as under:
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Expoft Item

3C*50+55125SQMM
l.lKVlフT XLPE
INSUIッ ATItD
AERIAlン BUNCH
CABIノ E WI´ I｀H
INSULATED

Quantity
SI

No
ITCHS
Codc

Import Item
Rccommcnded

Quantity ___
1.01 Kg/Kg

contcnt in thc

31.000

Kilornctcr

IJIMITED

RLA Filc

Palty Namc:GRAVI´ I｀A
INDIA LTD

RlンA Filc

XLPE
COMPOUND

gxporl p_ry5!y9t

1.05 Kg/Kg
content in the
cxporl product

76051100

39019090

AIンUMINIl」 M
WIRE ROD

85446090

The party will account for the net content of both

RA concerned may take suitable consequential action accordingly.

Casc No.:4/10/81-AIJC2/2018 Party Namc:1｀ OSHIBA
TRANSMISSION&

items in cxpofl product.

Mcct No/Datc:12/81-    Status:

AIン C2/2019

Party Nallle:SCHNEIDER  Mcct No/Datc:12/81-   Status:
ELECTRIC INDIA PVT    AIノ C2/2019        1

DISTRIBUTION SYSTEMS 18 09.2019

HQ Irile ∬ンA Filc I′ ic.No/Datci0910066707 Dcfcrrcd
59 :01/81/050/00485 lAM19l :0912410401002951AM191 03. 10.201 8

Dccision: l'hc Committcc considcrcd thc case as pcr agcnda and notcd that thc applicant's reply was
scnt to DIll on 02.08.2019 for examination of the casc. IIowevcr. no comments have been received
yct. I lence, the Committee decidcd to wait for comments.
Thc case stands deferred.

101/81/050/00874/AM19/   1:o7/24/040/00162/AM19/    0410.2018          1
60‐ゎιcision:Thc C61■ milとき86Asiaさ ,さa ti`も五:も 左

`pCr agcnda and dccidcd to scck fl・

olla thc applicant tO

fllrnish fo1lowing infOrmation as per ad宙 cc of Consuhant(′ I｀ I]C-3):

1.SI.No 9,‖ &11(a)OfthC Standard Dcicicncy lrorinat

Thc casc stands dcfcrrcd.

Casc No.:156/14/81¨

AI」 C2/2018

HQ Filc

Casc No.:

165/14/81¨ AIノ C2/2018

HQ「 ilC

18.092019            1

1フ ic.No/1)atc1071 0 1 13957 1Deferred

Mcet No/Date:

12/81-ALC2/2019
18.09.2019

Status:

Lic.No/Datc:1310049094  1Dcferrcd

u, :01/81/050/008831AM191 :131241040100107/AMt9t 05.10.2018

Dccision: l'hc Committcc considercd thc casc as pcragcnda and notcd that a copy oIapplicarion was
sent to M SMIi on 17 .09.2019 for examination of thc casc. I'lowevcr, the mattcr was dcliberated in the
mccting and the Commitee decided to call thc applicant flor personal hearing to cxplain the case in the
lorthcoming NC rnccting.
11｀hc casc stands dcferrcd.
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つ
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Status:

Iッic.No/Datc:1310049097 1DcFcrrcd

U, :011811050/00886/AM 19/ :1312410401001 02lAM 19/ 08.10.201 8

Dccision:'l'hc Committce considcrcd the casc as pcr agenda and notcd that a copy of application was
,referred to MSMII on 11.09.2019 for examination of the casc. Howcver, no comments have been
rcceived. 'I'he matlcr was deliberatcd in the mecling and thc Committec decided to call the applicant
for personal hearing to cxplain thc case.

RA concerncd may takc suitable conscquential action accordingly.

Casc No.:

168/14/81¨ AIノ C2/2018

HQ Filc

Case No.:133/10/81-

AI」C2/2018

HQ Filc

63 :01/81/050/00614/AM19/

Case No.:79/10/81¨

AIJC2/2018

HQ Filc

Casc No。 :173/14/81-

AIノC2/2018

HQ Filc

:01/81/050/00891/AM19/

Decision:Thc Col■ mittec

l Page 59

Party Namc:R.R.
PIGMENTS PRIVATE
ILIMITED

RLA lrilc

RIンA Irilc

Mcct No/Datci

12/81-ALC2/2019
18.09.2019

I.ic.No/l)atc:3110067192 Approved

Mcct No/1)atc:12/81-    Status:

AIフC2/2019        1
1809.2019            1

1′ ic.No/1)atc:0310824393‐ Dcfcrrcd

RIンA Filc Iン ic.No/Datc:3410044569'Dcfcrrcd

:34/24/040/00073/AM19/     10.102018

Decision: 'l'he Comrnittee considered the casc as per agenda and noted that the applicant's reply has

,been sent to Consultant ('fEC-3) on 18.09.2019 l'or cxamination of thc casc. 'l-hercforc, the Committee
decided to wait for comments.
'lhe case stands deferrcd.

Party Name: AI'}AIt Mcct No/1)atc:12/81-    Status:

INDUSTR113S Iン IMI′「 ED    ALC2/2019
18.09.2019

Party Namc:SWAS′「 IK    Mcct No/1)atc:12/8ト
MI]TAL ROIン lノING MILLS ALC2/2019

18.09.2019

rStatus:
',

:01/81/050/00560/AM 19/ :311831040100108/nM i 9/ 10.10.201 8

Decision:'l'hc Committcc considcrcd thc casc as pcr agenda and noted that a copy of application was

scnt to MSMB on 07.01.2019 for cxamination olthe casc. Howcver, no comments are being furnished

6 by MSMll. 'l'he mattcr as deliberated in thc mccting and thc Commiltce decided to fix the ad-hoc

4 norms on the basis of inputs given by 'l'echnical Authorilies as under:

ITCHS
Codc

76071190

Note : Grade and thickness of imported product uscd in the resultant product to conform.
RA concerned may take suitable consequential action accordingly.

l*r*-- l.;"*
T r"f,t" t it"h"" ,rd.fie, 

T ;;i;.;r;I household articles made or | --
I Aluminium Aluminium tensils. I 

KB

Party Nalnc:DISHA AUTO
COMPONENTS PVT.L´ I｀ I).

RIン A Filc
∠
υ

:03/94/040/00615/AM19/     11.102018

considcrcd the casc as pcr agenda and notcd that thc applicant's reply has

り〕
ni

ITCHS
Codc

76151030

Recommendcd

1.10 Kg/Kg
content in thc
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,been sent to Consultant (1'EC-3) on 16.09.2019 for examination of the case. 'l'herefore, the Commiltee
rdecided to wait for comments.
The case stands deferred.

Party Namc:SAHNEY    Mcct No/Datc:12/81-
KIRKW00D PVT.    ・ALフ C2/2019
1ンIMITED            18.09.2019

HQ File             lRIン A File             I′ ic.No/Date:0310824725  1Approvcd
:01/81/050/00544/AM19/   :03/95/040/00764/AM19/   2610.2018

Dccision:1｀ hc Comlnittcc considcred thc casc as per agcnda and decidcd to「 lx thc ad― hoc norms as
per wHttcn commcnts dated 16 09.2019 givcn by COnsultant(´

1｀ EC-1)aS undcr:

Casc No.:63/10/81-

AIノ C2/2018

85469090

Export Item

Electrical Insulators of any
Material Healer Insulator
Thickness Range 1.00mm to
120.00 mm Insulating

Quantity

20270270
KG

ITCHS
Codc

Imporl ltem

ctu.;i.ibi;
Polyester
Sheet

of rclevant

Status:

1.25 Kg/Kg

content in the

cxport product

Status:

Status:

66

RA conccrncd may takc suitable conscqucntial

Casc No.:54/12/81-

AIノC2/2018
Parサ Name:ANKIT      Mcct No/Datc:12/81-
FASTENERS PVT LTDo   ALC2/2019

118.09.2019

HQ File RLA「 ilc I′ ic.No/Datc:07101140691)cfcrrcd

U, :0118110501006921AM191 :071241040t00189/AM19/ 30.10.2018

Decision: 'fhe Committec considered the casc as per agenda and noted that a deficiency letter seeking
certain information as raised by Consultant ('l'EC-3) was sent to the applicant on 02.09.2019.
rHowever, no reply has becn received yet. Ilence, the Committee decided to wait for reply of the
applicant.
The case stands deferred.

Casc No。 :178/14/81-

ALC2/2018

HQ Filc             lRLA Filc

39219099

Party Namc:ANKIT      Mcct No/Datc:12/8ト
FASTENERS PVT IンTD.,   AIッ C2/2019

118.09.2019

Iン ic.No/〕Datc:0710114068 Dcfcrrcd
:01/81/050/00896/AM 19/ :01t24t040t001 88/AM r 9/ 30.10.201 8

68 Decision: l'he Committcc considcrcd thc casc as pcr agcnda and noted that a dcficicncy letlcr sccking
certain information as raiscd by Consultant ('fEC-3) was sent to the applicant on 02.09.2019.
However, no reply has bccn rcceivcd yct. IIcnce, thc Comrnittcc decidcd to wait for reply ol.thc
:applicant.

The case stands deferrcd.

n-ec-ornrr"n?eJ
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Case No.:22ll1l8l- Party Namc: BELDIIN INDIA Mcct No/Datc:12181- Status:
,ALC2l20l8 PVT'.L'|D ALC2|2019

1 8.09.20 r 9

HQ Filc RLA Filc t.ic.No/Date:3110061220 Dcflerred
:01/81/050/00638/AMl9/ :3118310401001201AM191 30.10.2018

69 Decision: 'l'he Corntnittce considcred rhc casc as pcr agcnda and noted that a dcficiency lcttcr secking
ceftain information as raised by Consultant (1'EC-3) was scnt to thc applicant on 25.06.2019 followed
by final reminder on 20.01.2019. I'lowcvcr, no rcply has bccn rcccived yct. I{ence, the Committcc
decided to wait for rcply of the applicant.

The case stands dcferrcd.

Case No.: ll4ll0l8l- Parly Namc: I)IAMOND Mcct No/Datc:l2lll- Status:
ALC2l20r8 ENGINDLRING (Cr[]NNAr) ALC2|2019

PVl' t,'r'D I 8.09.2019

I-lQ File RLA lrile Lic.No/Date:0410164830 Deferred

-^ :01/81/050/00595/nM19/ :0412410401001611AM191 30.10.2018
IU

Decision: 'l'he Committee considered thc casc as per agenda and noted that the applicant's reply dated
17.09.2019 has bcen sent to Consultant ('l'EC-3) on 18.09.2019 for examination of the case.

,Therefore, the Comrnittee decided to wait for commcnts.

'lhe casc stands dclcrrcd.

Casc No.: ltt0/14lttl- I)afly Narnc: GAVII{AN(}A Mcct No/l)atc: l2l81- Status:
AI,C2IZOI9 I'N'I'I]RPI{ISIiS AI,C2I2OIq

18.09.2019

IIQ Filc Itl.A l;ilc l.ic.No/Datc:0710114090 l)cferred

-, :0 1/81 /050/00898/AM 19/ :01 1241040100 191/AM l 9/ 0 1 . 1 1 .201 8
ll

Decision: 'l'he Comrnitlee considered thc case as per agcnda and noted that MeitY has sought the
certain information from the applicant vidc letter. No.: 17(28)12019-IPHW dated 14.08.2019. It is

informcd that the party has submitted thc rcply to thc same and the case is undcr cxamination.

The case stands del'erred.

Case No.:56ll0l8l- Party Namc: S'fERt.l'I'lr Mect No/Date:12181- Status:
LLC2l20l8 POWIIR ]'RANSMISSION ALC2|2019

r,tMI'fuD 18.09.2019

HQ Filc I{l,A Filc Lic.No/Date:0310824865 Approved

-^ :01/81/050/00537lAMlgl :031951040100683/AMl9/ 01.11.2018
t2

Decision: 'fhe Committee considered the casc as per agenda and decided to fix the ad-hoc norms as

,per written commcnts given by DPIII' vide LJ.O. No.: P-4701 11712019-TSW dated 29.08.2019. (Copy

'enclosed)

RA conccrned may takc suitablc conscqucntial action accordingly.
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:01/81/050/00920/AM19l :0812410401002461AM191 13.11.2018
73 Decision: 'l'he Committcc considercd thc casc as pcr agcnda and notcd that a dcficicncy lctlcr sccking

certain information as raiscd by MSMII was sent to thc applicant on 03.06.2019 followed by final
reminder on24.01.2019. Ilowcver, no reply has bcen rcccivcd yet. Hence, thc Committce dccided to
wait for reply of the applicant.

The case stands deferred.

ICasc No.:202/14/81¨

:AIノC2/2018

1HQ Filc

ICasc No.:91/10/81-

AIノ C2/2018

‐HQ Filc

741014,14959199,77`今
M19/

Casc No。 :53/10/81-

AIノC2/2018

1HQ Filc

7

5
ITCHS
Codc

Party Namc:CYPRESS
INDUS・「 RIES INDIA
PRIVATE LIMITED

RLA Filc

Party Nal■ c:RE「ORM
T001ンSPVT IソTD.

RLA Filc

Pars/Namc:VISHAL
STEEIッ S

RLA Filc

ITCIIS

Codc

14830.000

K8

Mcct No/Datc:12/81-   Status:

ALC2/2019         1
18.09.2019            ‐

1ッic.No/Datc:0810143844 Dcfcrrcd

ⅣIcct No/Datc:12/81-   ‐Status:

AIンC2/2019        1
18.09.2019

Lic.No/Datc:0210208801 Dcfc・ rrcd

:02/24/040/00119/AM19/     16.11.2018

rDecision:'I'he Committee considered the case as per agenda and noted that a copy of application was
sent to Consultant (TEC-3) on 16.09.2019 for cxamination of the case.'l'herefore, the Committee
decided to wait for the comments.

,The case stands deferred.

l.ic.No/Date:0310825271 Approved
101/81/050/00534/AM19/    103/95/040/00864/AM19/    28.11.2018               1

1)ccision:Thc ComIIlittcc considered thc casc as pcr agcnda and dccidcd to flx thc ad―hoc norms as
pcr written comments datcd 16 09.2019 givcn by Consultant(′

I｀ EC-3)as undCr:

Export Item Quantity

Mcct No/Datc:12/81-

ALC2/2019
18.09.2019

Import Item

S.S.COILS

(GRADE-304)

Status:

Recommended

⊇里皇J笠 ______
1.05 Kg/Kg content in

thc cxport product

t l0 Kg/Kg .""tert ,,
圭 坐四 堕 螢些 __

73064000
S.S.PIPES

(GRADE-304)
72191300

睦翌翌」酬 [躙 1雀里f墜三_17?PT I淵り
Note: Grade and thickness to lnatch in importdL cxport product.

Il.A conccrned rnay takc suitable consequcntial action accordingly.
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Case No.:71/10/81-

AI」 C2/2018

HQ Filc

KIRKヽV001)PVT
Iン IMI′ I｀ 1う I)

RIフ A Irilc

AIノC2/2019        1
18.09.2019             1

Lic.No/1)atc:0310825416  Approvcd

Pafly Narnc: SAI INIIY Mect No/Date:12181- Status:

:01/81/050/00552/AM19/   103/95/040/00913/AM19/   05.122018

Decision:′ I｀hc Colllnlittcc considcrcd thc casc as pcr agcnda and notcd that thc casc、 vas rcfcrrcd to

DPIIT for cxalllination. IIOwcver, no colllincnts arc bcing furnishcd by DPIIT. 
´
Fhc mattcr 、vas

dclibcratcd in thc lllcCting and thc(3olη nlittcc dccidcd to flx thc ad― hoc norms on thc rccolnlllcndation

of Consultant ('l'lrC- 1) as undcr:

lixport Itern
I{ecommended
ntl

1.25 Kg/Kg
content in the
export product

of relevant

Case No.:207/14/81-

AI」C2/2018

85469090

Casc No.:208/14/81-

AI」 C2/2018

HQ「 ilC

E,lectrical Insulators of any
Matcrial Heater Insu lator
l-hickness Range I mm to
120 mm Insulating Material

20270.270

Numbcr

RA conccmcd may'takc suitablc conscqucntial action accordingly.

Party Namc:GAVIRANGA  Mcct No/Date:12/81-   Status:
ENTERPRISES          Alノ C2/2019

18.09.2019

I IQ Filc RLA ljilc Lic.No/Datc:07101 14294 Dcl-crrcd

-- :01/8tl050l0092slAM19l :0112410401002291AM191 lti.12.2018

Decision: 'lhc Committec considcred thc casc as per agenda and noted that MeitY has sought the
certain inforrnation from the applicant vide lcttcr. No.: 1l(29)12019-IPIIW dated 14.08.2019. It is

informcd that thc party has submittcd the rcply to the same and thc casc is under examinalion.

The case stands defcrred.

Pany Nalnc:(〕 AVIRANGA  Mcct No/1)江 c:12/81-   Status:
ltNTI]RPRISI]S         AIノ C2/2019         1

18.09.2019

RLA「 ilc Iノ iC●No/1)atc:0710114295 Dcfcrrcd

,, :01/81/0501009261AM191 :01124104010022111AM191 18.12.2018

I)ecision: 'lhc Cornmittee considcrcd thc casc as per agenda and notcd that MeitY has sought the

ceftain infonnation lrom the applicant vidc lctlcr. No.: 17(30)12019-IPHW dated 14.08.2019. It is
infonned thal thc party has subrnittcd thc rcply to the same and thc case is under examination.

'The case stands dcfcrrcd.

rade

Impo( Item

Glass Fibre
Polyester

39219099 1 Shect
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6
ITCHS
Code Quantity

ITCHS
Code



Casc No.:15/11/81¨

AI」 C2/2018

HQ Filc

79 :01/81/050/00631/AM19/

Casc No。 :230/14/81-

AIッC2/2018

HQ IrilC

Casc No.:231/14/81¨

AI」C2/2018

HQ Irile

Casc No.:378/14/81-

AIノC2/2018

HQ lrile

&INFRA PRIVATE
IフIMITED

RIンA File

Party Namci´ I｀RUFORM
TECHNO PRODUCTS
IンIMITED

RIンA Filc

ALC2/2019
18.09.2019

Lic No/Date:0210208903   1)cferrcd

Mcct No/1)atc:12/81-    Status:

AlソC2/2019
18092019

1フic.No/Datc:5010002501 1)cferrcd

Party Name:ELECTRO    IMcct No/Date:12/81-
COPPER&AI′LOYS MFG.ALC2/2019
CO.               18.09.2019

RIッ A Filc               Lic No/Datc:0210208861  Dcferrcd
:02/24/040/00136//ヽ M19/    12012.2018

Status:

Status:

Decision: The Committee considered the casc as per agenda and noted that the second deficiency
lefter seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
02.09.2019. However, no reply has been received yet. Hence, the Committee decidcd to wait for reply
of the applicant.
The case stands dcferred.

80
RI′ A Filc

:O1/81/050/00948/AM19/    :05/23/040/00440/AM19/   107.012019

1)ecision: 
´
「 hc Col■ linittCc cOnsidercd thc casc as pcr agcnda and dccidcd tO Flx thc ad― hOc nOrms as

pcr writtcn cOmmcnts dacd 16 09.2019 givcn by Consultant(′
1｀ EC-3)(Copy Cncloscd).

RA conccmcd may takc suitablc consequential action accordingly.

Party Namc:JINDAL SAW IMcct No/Dttc:12/81-
IフIMITED            IALC2/2019

118.09.2019

Lic.No/Date:0510409209 Approvcd

Party Name:IフASER POWER IMcct No/Datc:12/81- Status:

,, :01/81/0501009491AM191 :021241040100142tAM19t Oi.O1.z}1g

f)ecision: The Committec considered thc case as pcr agenda and noted that the applicant's reply was
sent to DPII'| on 17.09.2019 for examination of the case. Thereforc, the Committee decided to wail
for comments.

The case stands deferred.

101/81/050/01096/AM19/   .:50/24/040/00027/AM19/   107.01.2019       1
821ぅもtiti`ふ :十五c ё6ふ 1lntc8 86Asiaきたb iA3`五ζ

`五

:181五蒼8AI五五ha 1616a thi五
`も

ly 6ralliictttiもI waζ
scnt to MSME for examinatiOn Of the casc On 21.06 2019 fOHOwcd by rcmindcr On 05.09.2019.
IIowcver,no commcnts havc bccn rccc市 cd yct IIcncc,thc COmmittcc decidcd tO wa■ for thc
commcnts.

‐1‐he casc stands dcferrcd.
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iCase No.:237/14/81‥

:ALC2/2018
Pany Namc:JINDAIフ SAヽ/

LIMITED
Mcct No/Datc:12/81-

ALC2/2019
18.09.2019

iStatus:

HQ Filc RLA Filc Lic.No/Date:0510409268 Approved
83101/81/050/00955/AM19/  1:05/23/040/00454/AM19/  109.01.2019         1

1)ecision:Thc ComIIlittec considered thc case as pcr agcnda and decided to flx the ad― hoc norms as

per written comments datcd 16.09.2019 givcn by Consultant(TEC-3)(Copy Cncloscd).

:RA conccmed may takc su■ ablc conscqucntial action accordingly.

Case No.:1/14/81-AIノ C2/2018 1Pa■ y Name:STERLITE
IPOWER′ I｀RANSMISSION
LIMITED

RLA Irilc

Mcct No/Dtte:12/81-   Status:

IALC2/2019        1
‐18.09.2019            1

Lic.No/Datc:0310826355 1Approvcd

114.01.2019           1

and dccidcd to flx thc ad¨ hoc non■ s as

1/7/2019-TSW datcd 29.08.2019.(COpy

IHQ Filc

1841914,1夕,94,971?`今 YI?`  19,`?,49199,1,1夕 )ヽ`l?`
| IDecision:Thc Committcc considcrcd thc casc as pcr agcnda
l lpCr Writtcn commcnts givcn by DPIIT vidc U O.No.:P-4701

1 1enC10Sed)

RA conccmed may take suitable consequential action accordingly.

ICase No.:248/14/81-

:AI」C2/2018
IParけ Namc:ARMOR
IPLAST Iフ IMITED

Quantity

Mcct No/Datc:12/81-  IStatus:

IAIフC2/2019       1
11809.2019            1

,HQ Filc            lIこ ソA Filc            Lic.No/Datc:0710H4425,Approvcd
101/81/050/00966/AM19/   1:07/24/040/00245/AM19/   118.01.2019         1

1)ecision:Thc Comlllittcc considcrcd thc casc as pcr agcnda and dccidcd to flx thc ad― hoc norms as

pcr wHttcn commcnts dttcd 16.09.2019 givcn by Consultant(TEC-3)as undCr:

０
０

ITCHS
Codc

lixport Item

ARTICLES MADE OF
Sl｀ANLESS STEEL
TUBES(Nct Content of

ITCIIS
Code

Import
Item

17-7PII

Stainless

Stccl

Tubing

73042200
318409.500
Foot

Import item in Export

_I_roaqq1,?_i!10e.s2IE_LT
Note:

1. Grade & diameter of SS to match in import & export items.
2. f he word " I'ubes" may be added in thc description of thc export item.

,RA concerned may take suitable consequential action accordingly.

reCt・
Or

1.02Kgs/Kg
content in the
export product

25 1 Page 59 Meetin g No. I 2/8 l -Al,Cz 12019 dated I 8.09.20 I 9

Recommended
Ouantitv
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| ICase No.:257/14/81-
| :AIJC2/2018

1HQ Filc

86 :01/81/050/00975/AM19/

ICasc No.:261/14/81¨

IAI」C2/2018

1HQ Filc

87101/81/050/00979/AM19/

ICasc No.:264/14/81-

IAIノC2/2018

HQ「 ilC
:01/81/050/00982/AM19/

Casc No.:263/14/81-

AI」C2/2018

1HQ Filc
891:01/81/050/00981/AM19/

for comments.
The case stands deferred.

25 | Page 59

VAE VKN INDIA P.
LTD(lFORMERLY

Party Namc:VOESTAIフ 1)INI〕 ‐Mcct No/1)atc:12/81- Status:
ALC2/2019
18.09.2019

RLA Filc              Lic.No/Datc:0510409464 Dcferrcd
:05/24/040/00603/AⅣl19/     24.01.2019

Dccision:'fhe committcc considercd thc casc as pcr agcnda and notcd that a copy o[application was
'sent to DI-ll on 12.07.2019 for examination of the.ur". IIo*"vcr, no comments have been receivedyet. Hence, the Committcc decided to wait for the commcnts.'l'hc case stands deferred.

IParty Nalnc:CMIENER(〕 Y Mcct No/Datc:12/81-
IINDIA PRIVATE LIMITED ALC2/2019

‐1809.2019

RLA Filc              Lic.No/Datc:0510409502 Dcfcrred
:05/23/040/00433/AM19/     29.012019

Status:

Status:

Status:

Decision: '['he committee considered thc casc as per agenda and noted that a deficiency lettcr scekingcertain information as raiscd by Consultanl (I'EC-3);as sent to the applicant on 15.01.2019 andfollowed by final reminder on 12.09.2019. Ilowever, no rcply hus be"n received yet. IJence, the
Committee decided to wait for reply of the applicant.
The case stands deferred.

IParty Nalnc:A-l FENCI]    Mcct No/1)atc:12/81-
I)RODUCTs cO.PvT.Iソ TD  AlノC2/2019

18.09.2019

RIッA「ilc               Iフ ic.No/Datc:03108267181)cfcrrcd
:03/94/040/00931/AM19/     30.01.2019

gg P_::ititi:'l-hc,Committce considered thc casc as per agenda. Consultant (lEC-3) informed thar thc"' apptrcant's reply dated I 6.05.201 9 is dcficicnt due to thc lollowing reason:

1. 'l-he reply to Sr. No. 1 I of SDF is not supported by calcurations.

'Therefore, the Committee decided to ask lrom the applicant to providc clarification for the abovc
mentioned deficiency.

lThe 
casc stands deferred.

Paty Namc:AXORA     Mcct No/Datc:12/81-
RESOURCESI′IMITED.   ALC2/2019

18.09.2019

RIフA Filc             Iン ic.No/Datc:0216,o患 948‐ 5cttrrcd
:02/24/040/0016o/AM19/     3001.2019

Decision: The Committee considered the casc
sent to MSME on 17 .09.2019 for examination

as per agenda and noted that the applicant,s reply was
of the case. Therefore, the Committee decided to wait

DIIccting No.12/81-AIノ C2/2019 dated 18.09。 2019



ICase No。 :284/14/81-

IALC2/2018

1HQ Filc

:01/81/050/01002/ノ Mヽ19/

Case No.:282/14/81-

ALC2/2018

HQ Filc

:01/81/050/01000/AM19/

RLA Irilc

:05/23/040/00495/AM19/

Party Namc:DISHA AUTO  Mcct No/Datc:12/81-
iCOMPONENTS PVT.LTD. ALC2/2019

18.09.2019

RI′A Irilc              Lic No/Datc:0310826973‐ Deferred
:03/94/040/00976/AM19/     11.02.2019

Status:

90
Decision: The Committee considered the case as per agenda and noted that the applicant's reply was
sentto MSMII on 02.08.2019 for examination of thc case. llowcvcr, no comments have been received
yet. Hence, the Cornmittee decided to wait for comments.

'l'he case stands deferrcd.

Party Name: GRUNIIR Mcct No/1)atc:12/81-     Status:

INDIA PRIVATE IンIMITED AI,C2/2019
18.09.2019

f)ccision:'l'hc Commiflec considercd thc casc as pcr agenda and notcd that a copy olapplication was
sent to MSMII on 05.04.2019 for examination of the case. IIowcvcr, no comments are being furnished
by MSME. 'l.hc ma1ler was deliberatcd in thc meeting and the Committee decidcd to fix thc ad-hoc
norms on repcat basis as approved for AA No. 0510409251 datcd 09.01 .2019 in meeting No.01/81
held on 10.04.2019 on the basis of inputs given by TechnicalAuthoritics as under:

Lic.No/Datc:0510409632 1Approvcd

11.02.2019

Imporl ltcm
Recommended
uantl

743-K「 DR-001-A
Snrinq Illadc
743-KFDR-002-A―

旦山 一一一一一
Net to Nct as

per GN-4

塾重豊Bhde__
KS′「 K―B8020-20SO-01-

_$tlrSt 4&y -Contacts

Ilrazing'l'in (Stri

importcd & that uscd in the

743-KFDR-003-A

Note: Grade, Modcl & l'cchnical Spccifications of thc itcms
resultant product to conform.

RA 
_concerned 

may take suitable conscquontial action accordingly.
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SI.

No

l

2

ITCHS
Codc

74199930

74199930

74199930

４

　

・
　

５

85389000

85389000
KSTK― C8015-34SO-01-
Silvcr Allov Contacts

6 85051900
740-MGNT-001-A―
MaQnct non Ⅳlagnctiscd

7 73209090

〕 t



Decision: The Commitlee considered the case as per agenda and nolcd that Consultant ('fEC-3) vidc
written commcnts dated 11.09.2019 has recommended as undcr:

o1'- Export Product 2-Copper insert Collector bars containing 876 M'f of Cu rods
Import for the above : 876 MT with the condition to dclctc 'Plates' I'rom the description.

Consultant (1'UC-3) further stated that I'or l:xport Product 1 i.c. (Cotlector 
Bars:

Rectangular IIot Rolled Bar (Collcctor Bar) / Square IIot Rolled Bar (Collector Bar) / Round IIot Rolled Anode Bar /
Anodestub/AnodePin'andlmportProductl,i.e.'Non-alloySteelslabs'MoSmaybeconsulted. Hence,
the Committee decided to refer the case to MoS for furlher comments.

'l'he case stands deferred.

Casc No。 :285/14/81…

ALC2/2018

HQ Filc

:01/81/050/01003/ノ Mヽ19/

Casc No.:290/14/81-

AIノC2/2018

HQ「 ilC
:01/81/050/01008/AM19/

Casc No.:291/14/81¨

AIフC2/2018

Party Nalnci l｀ATA
INTERNAT10NAL
IフIMITED

I)any Namc:´ I｀RASCCON
INTERCONNECTION
SYSTEMS PRIVATI]
IンIMITED

RIンA File

Mcct No/Datc:12/81-   Status:

AI′ C2/2019
18.09.2019            1

Status:

RIンA Filc               Iノ ic.No/Datc:0210208972 Deferred
:02/24/040/00166/AM19/     12.02.2019

Party Namc:P00NAM   Mcct No/Datc:12/81-
ENTERPRISES,        AIン C2/2019

1809.2019

RLA Filc             Lic.No/Datc:0310827051   1Dcferred
:03/95/040/01088/AM19/    1402.2019                1

93 Decision: 'lhc Committec considercd the casc as pcr agcnda and notcd that a dcficicncy lefler seeking
,ceftain information as raised by Consultant (TEC-3) was sent to the applicant on 21.06.2019 and
followed by final reminder on27.01.2019. I-lowever, thc applicant vidc cmail dated 27.01.2019 some
more time to furnish the reply. [-lence, the Committee decidcd to wait l'or rcply of the applicant.

The case stands deferred.

Status:Party Namc:TRAFOMEC   IMcct No/Date:12/81-
INDIA PVT LTD       IAI′ C2/2019

18.09.2019

HQ File RLA File I-ic.No/l)atc:07101 14552 Deferred
94 :0118110s0/01009/AM19/ :0712410401002601AM191 14.02.2019

Decision:'fhe Colnmittcc considered the case as per agcnda and notcd that a copy o[application was
sent to MSME on 05.09.20 19 for examination of the case. Ilowcver, no comments have been receivcd
yet. Flence, the Committee decided to wait for the comments.
The case stands deferred.

ICasc No.:295/14/81-
IAIJC2/2018

951

1HQ Irile

28 1 Page 59

Mcct No/1)atc:12/81-    ‐Status:

AIン C2/2019
18.092019

Lic.No/Datc:0710114562 1Dcferrcd

ⅣIeeting No。 12/81¨ AI」 C2/2019 datcd 18.09。 2019



:01/81/050/01013/AM19/ :0712410401002671AM191 15.02.2019

Dccision: Thc Committee considered the casc as pcr agenda and notcd that McitY has sought the
,following informalion from the applicant vidc letter. No.: 17(31)/2019-IPHW dated 22.08.2019:

L Details of cxpo( product.
: 2. Quantity of import item rcquired for manufacturing one unit of export product for each exporl

item separately.
: 3. Wastage claimed in manufacturing process.
: 4. Justification of wastage.

The case stands defcrrcd.

ICasc No.:298/14/81-

IALC2/2018

‐HQ Filc
101/81/050/01016//ヽⅣ119/

,I)ecision: T'he Committee considered the case as per agenda
:following information from the applicant vidc lctter. No.:

96 followed by rernindcr dated 09.08.2019:

Rlン ノヽ
「
ilC                  Lic.No/1)atc:0510409688 Dcfcrrcd

:05/23/040/00504/ノ Mヽ19/     18.022019

and notcd that McitY has sought thc

17(14)/2019-IPHW dttcd 25.06.2019

Party Namci DEL′
「
A

ELECTRONICS INDIA
PRIVATE Iソ IMITED

500.000

MT

Mcct No/Datc:12/81-   Status:

AIフ C2/2019
18092019

Status:

i 1. Details of export & import items & i1s applications.
2. Quantity of import item requircd for manufacturing one unit of export product for each export

' item separately.
, 3. Wastage claimcd in manufacturing process.

4. Justification of wastage.

,The case stands dcferred.

Case No.:305/14/81-

AI″C2/2018

HQ Filc

Party Nal■ ci APL APOLIッ 0 1Mect No/Date:12/81-

TUBESI′ IMITED       ALC2/2019
18.09.2019

RLA Filc Lic.No/Datc:0510409113 Approved

ITCHS
Codc

Imporl llem

As per S10N

C1984

72091790

SHEET/PI」ATE IN
COILS IN IruIン Iフ

HARD
(THICKNESS
O.5MM T01MM)
Gradc of stcc1 08KP

９

７

:01/81/050/01023/AM19/    :05/23/040/00501/AM19/   .2502.2019                ‐

Decision:′「 hc Coinlnittcc considcrcd thc casc as pcr agcnda and dccidcd to rlx thc ad―
hoc norms as

pcr writtcn commcnts datcd 17.09 2019 givcn by Consultant(′「 I]C-3)as undCr:

RecommendedITCHS
Codc

73063090

29 1 Page 59

Iixport Item

GAIフVANISED
S´ I｀ EEL PIPI]/

TUB13S(ROUND/
CIRCUIン AR)Madc
of CR stccl

shcct/plate

COI′D ROLン Iン 1〕D
STEEL

Meeting No。 12/81¨ AIノ C2/2019 datcd 18.09.2019

Quantity



J u.Cto-GOST l0s0-88

COLD ROIフ LED
STEELGALVANISED

STEEL PIPES/
TUBES(SQUARE/
RECTANGUlソ AR)
ⅣIadc of CR stccl

shect/plate

ICase No.:22/2/81-A1/C2/20191Pany Namc:
MI]TAI′ S

PRI]CISION   Mcct No/1)atc:12/8卜    Status:
ALC2/2019
18.09.2019

Lic.No/Datci0310827315 Dcferred

26.02.2019

l.Grade and thickness of stcel to match in import & export items.
2.The words "Made of CR stecl sheet/platc" may bc addcd in thc dcscription of the export
items.
3.The words 'SIIEET/PLATE IN' may be addcd in the description of thc import items.

RA concerned may takc suitable consequcntial action accordingly.

98 Decision: Thc Committcc considcrcd thc casc as pcr agcnda and notcd that a copy o[application was
sent to MSMII on 20.06.2019 lor cxamination of thc casc. Flowever, no commcnts arc bcing furnishcd
by MSME. 'l'he matter was delibcrated in the mecting and thc Commitlcc decided to oall the applicant
for personal hearing to explain the case in thc forthcoming NC mecting.

The case stands deferrcd.

IHQ Filc              lRLA Filc
101/81/050/01108/AM19/   1:03/95/040/01266/AⅣ f19/

ICasc No。 :383/14/81-

AIノC2/2018

1HQ Filc
:01/81/050/01101/AM19/

Party Namci SINGHANIA   Mcct No/Datc:12/81-   Status:
AIフU―FOIL CONTAINERS  Alノ C2/2019
MANUI'ACTURING CO   18.09.2019

RLA Filc              l′ ic.No/Date:0510409786 Deferrcd
:05/24/040/00661/AM19/     26.02.2019

99 Dc"ision: l'hc Committcc considcrcd thc casc as pcr agcnda and noted that a dcficicncy lctter seeking
certain information as raised by Consultant (TEC-3) was sent to the applicant on 19.06.2019 and
:followed by final reminder on 21.07.2019. Ilowever, no reply has bcen received yet. Hence, the
Committee decided to wait for reply of the applicant.

The case stands deferred.

73066100

Note:
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‐HQ Filc             RIッ A「 ilc

100:♀ 1/81/050/01106/今
M19`  :02/24/040/00181/AM19/

Decision: 'fhc Committee conside red thc case as per agenda and noted that the applicant's reply was
sent to MSMII on 06.08.2019 for cxamination of the casc. Ilowever, no commcnts are being
furnished by MSMIi. 'l'he matter was dcliberatcd in thc meeting and the Committee decided to call
the applicant for personal hearing to explain the case in the forthcoming NC meeting.
The case stands deferred.

Party Name:PARAMOUNT IMcctNo/Datc:12/81-
COMMUNICATIONS LTD.IAI」 C2/2019

‐18.09.2019

HQ File RLA Irilc Lic.No/Datc:0510409820 Deferred
:01/81/050/01105/AMl9l :0512410401006901AM191 28.02.2019

l0l D""i.ion: The Committee considcrcd the casc as pcr agcnda and noted that a deficiency letter
seeking certain information as raiscd by Consultant (TIIC-3) was sent to the applicant on 15.07 .2019
and followed by final reminder on 12.09.2019. I{owever, no reply has becn received yet. I-lcnce, the

Committee decided to wait for reply of the applicant.

The case stands defcrred.

Case No.:58/2/81-

ALC2/2019
Parly Narne: VOIISI'ALPINE Meet No/Date: 12l81- Status:
VAE VKN INDIA P
LTD.(FORMERIッ Y

Case No.:388/14/81-

ALC2/2018

Case No.:387/14/81-

AI」C2/2018

HQ File

:01/81/050/01

Case No.:91/2/81-

ALC2/2019

Party Namc:AXORA
RESOURCES LIMI′「 ED.

Party Namc:PLANSEE
INDIA HIGH
PERIrORMANCE
MA′ I｀ ERIAIッ SPVT L・ I｀D

Mcct No/1)atci1 2/81-    Status:

AIンC2/2019        ‐

18.092019            1

Lic.No/Datc:0210209027 1DeRrred
28.02.2019

Status:

IAIンC2/2019
118.09.2019

Mcct No/Datc:12/81-   Status:
AIンC2/2019       1
18.09.2019            1

RI′A Irilc            Iン ic.No/Datc:0510409887 Dcfcrrcd
144/AM19/     :05/24/040/00709//ヽ M19/    108.03.2019

102 Decision:ThcCommitleeconsidcredthccascaspcragendaandnotcdthatacopyofapplicationwas
sent to MSMII for cxamination of thc case on24.05.2019 followed by rcminders on i1.01.2019 &
05.09.2019. Ilowevcr, no comments have bcen reccived yet. I{cncc, the Committee decided to wait
for the comments.

The case stands deferred.

, ^. HQ File RI-A lrile Lic.No/Datc:0710114697 Dcferred
I ur 

:01/8 l/050/0 l11l lAWlgl :01 l24lO4OlO0257lAMlgl 22.03.2019

Dccision:'l'hc Committee considcrcd thc casc as pcr agcnda and notcd that a copy of application was

sentto Consultant ('l'EC-3) on 06.08.2019 for cxamination of the casc. Flowever, no comments have

been receivcd yct. I Ience, the Commitlec dccided to wait for the comments.
The case stands defcrrcd.
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Casc No.:86/2/81-       Party Namc:SATURN     Mcct No/Datcl1 2/81-   Status:
AIJC2/2019           ‐INDUSTRII]S,          ALC2/2019        ‐

1809.2019

HQ Filc            RI′ A Filc            Lic.No/Date:0710H4695 Defcrred
:01/81/050/01172/AM19/     :07/24/040/00288/AM19/     22.03.2019

104 58tiζ
iもふ:TA3 ё8品島118886A`ia`お

`tAさ `五

ζι tts pcr agCnda and dccidcd to scck fl・ oln thc applicant
to ftlrnish fo1lowing infOrmation as pcr ad宙 ce Consultant(′ I｀EC-3):

I SI.No.3,4,5,11&H(a)ofthC Standard Dcflcicncy lrormat.

´
I｀ hc case stands dcferred.

Case No.:2/2/81-AIノ C2/2019 Party Name:JINDAL SAW  Mcct No/Datc:12/81-   Status:
LIMITED             AIソ C2/2019

18.09.2019

HQ Filc            RLA Filc            lフ ic No/Datc:0510410092 Defcrrcd
i01/81/050/00002/AM20/     :05/23/040/00583/AM19/     29.03.2019

105‐
bιcisioni lA`ё 6mmitt88 86nsidcrcd tic tasc as pCr agcnda and notcd that a dcflcicncy lctter

sccking certain informatiOn as raiscd by Consultant(′ I｀ I〕C-3)was sCnttO thc applicant On 02.09.2019

Ho、vcvcr, no rcply has bccn rcccived yct. IIcncc, thc Colllinittce dccidcd to 、vait for rcply of thc

applicant.

´
「 hc casc stands defcrrcd.

‐Casc No.:10/2/81¨       Party Namci」 AIN I「 Glッ    Mcet No/1)atc:12/81-      Status:
AIノC2/2019          ‐METALINDUS 「́ RIES   AL′ C2/2019

18.09.2019

HQ Filc            lRLA Filc            I′ ic No/Datc:0410165406   Dcfcrrcd

106:01/81/0,9100919/AY29/  :01424/049400284/AM19/  102.04.2019
1)ecision:Thc COmnlittcc considcrcd the casc as pcr agcnda and notcd that a copy of application、 vas

‐scntto MSME on 05.09 2019 for cxalninatiOn of thc casc. IIowevcr, 1lo ooHllllCnts are rcccivcd

IIencc,thc Committce dccidcd to wait for cOmmcnts.

Thc casc stands deferred.

ICasc No.:17/2/81-        Party Namc:【 JNIVERSAIン   ーMcct No/1)饉c:12/81-   Status:
AI」C2/2019

HQ Filc

FLEXIBLES PVT.I′ TD    AIン C2/2019

RIン A Filc

18.09.2019

1ン ic.No/Datc:0710114751 Dcfcrrcd
107 :0l/81/050/0001llAl/r20l :0712410401003011LM191 10.04.2019

I)ecision: The Committce considcrcd the case as pcr agcnda and noted that thc applicant's reply was
sentto Consultant ('fEC-3) on 05.08.2019 for examination of the case. However, no comments have
been received yet. Hence, thc Committce decidcd to wait for comments.
'l-he case stands deferred.
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Casc No。 :1/3/81¨AIノ C2/2019

HQ Filc

:01/81/050/00021/AM20/

Decision: 'fhc Cornrnittcc considcrcd thc casc as per agcnda and notcd that McitY has sought

108f°
11°wing inforl■ ation from the applicant vidc lcicr.No.:17(26)/2019-IPHW datcd 01.08.2019:

Details of export product.

Quantity of import item required for manufacturing one unit of export product for
export item separalely.
Wastage claimed in manufacturing proccss.
Justification thereof.

The case stands dcferred.

Party Namci SEIKODENKI
INDIA PRIVATE LIMITED

cach

１

２

　

　

３

４

ICasc No.:6/3/81¨ Al」 C2/2019 Party Namc:C.1ン .GUPTA   Mcct No/1)atc:12/81-   Status:  ‐
‐                   EXPORTS LTDo        ALC2/2019        1       ‐

18092019            
‐

ICasc No.:6/3/81¨ Al」 C2/2019 Party Namc:C.1ン .GUPTA   Mcct No/1)atc:12/81-   Status:  ‐
‐                   EXPORTS LTDo        ALC2/2019        1       ‐

18092019            
‐

IHQ Filc             lRIフ A Filc            Lic.No/Datc:2910025392 1Dcfcrcd l
:01/81/050/00026/AM20/     :29/24/040/00001/AM20/     16.04.2019            1         

‐

109 Dcciζ ion:Thc Committcc considercd thc cisc as pcr agcnda and notcd that a copy ofapplication was

scnt to MSME for cxamination of thc casc on 24.05.2019 fo1lowcd by rcmindcrs on ll.07.20191

&05.09.2019.}lo、 vcvcr,no col■ rnCnts havc becn reccivcd yct.IIcnce,the Comlnittcc dccidcd to、vait‐

for tlrc cornmcnts.

The case stands deferred.

Casc No.:7/3/81-AI」 C2/2019 Party Namci C I′ .GUPTA
EXPOR′ l｀ SIフ

′
I・D. AIン C2/2019

18.09.2019

: The Committee considered the case as per agenda and noted that a copy of application was

to MSME for examination of the case on24.05.2019 followed by reminders on 11.07.2019&.

.09.2019. llowcvcr, no comments have been received yet. Ilence, the Committee decided to wait
for the comments.

The case stands deferrcd.
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Mcct No/Datc:12/81-

AIフC2/2019
18.092019

Status:

RIフ A Filc Lic.No/Datci0410165474 1Dcfcrrcd

15.04.2019            1



Casc No.:

8/3/81-AIノ C2/2019

HQ Filc

Casc No.:17/3/81-

AIノC2/2019

HQ Filc

:O1/81/050/00037/AM20/

Casc lヽo.:23/3/81-

AIノC2/2019

HQ IFile

I)arty Namc:TAMRA DHATU  Mect No/Datc:
UDYOG PRIVA′「 EIッIMITED  12/81-ALC2/2019

18.09.2019

Status:

RLA File Lic.No/Datc:0210209122 1Approved

23.04.2019:01/81/050/00028/AM20/ 102/24/040/00005/AM20/

Decision: The Committee considered the casc as per agenda and noted that a copy of application was
sent to MSME on 24.05.2019 for cxamination of thc case. However, no comments are being
furnished by MSME. The matter was deliberated in the mecting and the Committce decided to fix the
ad-hoc norms on the basis of inputs given by 'fechnical Authorities as under:

ITCHS
Codc

Export Item Quantity
SI.

No.

ITCHS
Codc

Import ltem

COPPER WIRE
ROD NON¨
FERROUS
PLASTIC
SPOOLS

74081990

Bus Ribbon

51nin 300

Mn(Tinned
Copper)

8000000
KG

1

2

74081190

39234090

Note : Weight of fin in the export product to be mentioned separately.

RA concemed may take suitable consequential action accordingly.

Itecommended

Quantity __
1.01 Kgs/Kg

contcnt in the
eX20■匹整整__
As pcr Packing
Poli

Party Nal■ c:´ I｀BEA ENERGY IMcct No/1)atc:12/81-
|(INDIA)PRIVATE      ALC2/2019
LIMITED             18.092019

RIフA Filc               I′ ic No/Datci3410045082 1)cferred
i34/24/040/00034/AM20/    26.04.2019            1

Status:

I l2 D""i.ion: Thc Committcc considcrcd thc casc as per agenda and notcd that a copy o[application was
sent to DHI for examination of the case on 27.05.2019 followed by reminders on 12.07.20198.
05.09.2019. However, no comments have been received yct. Hence, the Committee decided to wait
for the comments.

'lhe case stands deferred.

Party Namc:GANGES Mcct No/1)atc:12/81-    Status:
INTERNATIONALE(P)Ll｀ D. AIフ C2/2019
1                            18.09.2019

IRLA Irilc
Iンic.No/Datc:0410165543 Approvcd

01.052019113101/81/050/00043/AM20/ :04/24/040/00005/AM20/

Dccision: Thc Committce considcrcd thc casc as pcr agcnda and noted that a copy olapplication was
scnt to MSMII on 24.05.2019 for examination of the casc. Ilowever, no .ornrn"rtr arc being
furnished by MSME. The matler was delibcrated in the meeting and the Committcc decided to fix thc

“

■¨ mSm Кド江 basis器 叩
「

餌 dお rAANQ m“ M4ぬ d独 2創西 n面
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ITCHS
Codc

73269099

No.l5/81 hcld on 21.03.2019 on thc basis of inputs given by l'echnical Authoritics as under:

Ilxporl ltem Import Item

Notc:
1. The words ,,Made of prime hot dip Zinc coated steel sheet of relevant gradc" may be added

in the description of thc export product.

2. The word i,Sheet" may be addcd in the description of the import product'

RA concerncd rnay takc suitablc conscqucntial action aocordingly

Case No.:1/5/81¨ AI」C2/2019 Party Namc:APL METALS IMCCtNo/Dttc:12/81-
AIフC2/2019

1′ IMI′「 ED
■8.09.2019

HD CLAW AND
BALLAST・ I｀RAY(ⅣIadc
of prilne hot dip Zinc

coatcd stccl shccl of

rclcvant gradc)

Export ltem

CRGO Slit CoilS for

TransfOrmcr COres

Width upto 600 ⅣIM

ZAM(ZINC
AIソ UMINUM
MAGNI]SIUM)
STI〕 EI′

SIIEET
COIL

CRGO Steel Sheet

7225ttoo I coitwidth 600

MM and above

Status:

Itt'A F'ile Lic'No/Date:02102091 5 1 Deferred
HQ File
:01/81/050/00050/4M20/:021241040100008/AM20106.05.20|9

' '- ffi;;;;;;;,","ittcc considercd thc casc as pcr-agcnda and notcd that a copv of application was

senttoMSMI]on02.08.20lgforcxamination.ofthecase.Ilowever,nocommentshavebeen
received yct. I tcncc, ih" Co**ittcc dccided to remind MSMU to expcditc thc comments'

The case stands deferrcd'

Case No.:7/5/81-AI,C2l2019 Party Namc: KRYIjS P()wliR Mect No/Datc:12l81. Status:

COMPONIIN'I'Sl-lMI'l'llD l\Lc2l20l9
I 8.09.2019

RLA Iiile I-ic'No/Date:0310828816 Approved

li?1ffis0/000s6/AM20/ :oysqri:a0rc0068/AM20/ 07.0s.201e

Decision: The Committee considered thc casc as per agcnda and decided to fix the ad-hoc norms on

the rcpeat basis as approved fo, A.A No' O:tOStf:?3 d"ttJ 28'11'2017 in Mceting No' 03/81

datedl4.0s.20iSonthebasisofinputsgivenby.fechnicalAuthoritiesasunder:

ITCHS
Codc

200.000

MT

RA conccmCd maytakc suitablc COnSCqY9111 191191T,91'111lY:

ITCHS
Codc

72104900

1.05 Kg/Kg

contcnt in the

cxport product

[ecommended

203 MT@
1.015 MT/MT
contcnt in the
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０

・
９

∬
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Import ltCm



Casc No。 :15/5/81-

AIノC2/2019

HQ Filc

Casc No.:

16/5/81¨ AIノ C2/2019

85444920

117
85444920 1

Import items:

Party Namc:DISHA AUTO IMcct No/Datc:12/81-
COMPONENTS PVT.1ン TD. IALC2/2019

11809.2019

Status:

RIフ AI↑ ilc

1 t6 :01/81/0s0/000641AM20t :03t94t040t0}0g6tAM20t
Lic.No/Date:031 0829026 1Defcrred

14.05.2019            1

獣T‰I鮮∫器T::.獄号瞥t鮨ふ噂T雀∬d書露峨tT燻:ilH潔:喩rcccived yct.IIcnce,thc cOmmittee dccided 10 rclnind MsMI]10 cxpcditc thc cOlnincnts.

1｀he case stands dcfcrrcd

黙鵠ざ役LξlttTED 辻漱 曽
さ:iν8ト

18.09.2019
IHQ Filc            ‐RLA Filc            Iノ iC.No/1)atc:o310829084  1Approvcd
101/81/050/Ooo65/AM20/   :o3/94/040/Oolo3/AM20/   16.05.2019

1)ccisiOn:1｀hc cOnllnittcc cOnsidcrcd the casc as pcr agcnda and dccided tO nx the ad_hoc norms as
pcr writtcn cOmments datcd 18.092019givenbyё

Onsultant(TEC_3)as undcri
Export item:

Quantiry

10000.000 Kilometer

800o.ooo Ki10meter

‐  |ヽ今90nccmCd may takc suttabic♀
91,P,v?,11,1191i9,a9c° rdingly.

1識脇青ん正  :協淑:総:1譜P‐鷺:漱|)atc:12/81-     status:     |9                         1

1‖

81,鳳
j鳳
ふ 鳥
jl路

着

^ふ

腕
jl雑

嘉
よ
“
Ю訪動 幌fcrrcd l

l   .Il,Ciζ i61:十五8ё 6丼litti18c 86nsia,「
♀,1‐99,S,as pCr agcAと 五aha A6t`atilll'99Pγ

91'PPIiC,ti° ,｀

I財
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12/81-AIノ C2/2019dil::i10;ち

Sl.

NO.

1

2

3

4

5

Note :

Export Item Narne.

INSULATED wrRE / a^BaEs _ o.olkvrrrpc
/{ltE4\P_c/Pvc/lcx 4/4 so MM

翌     鶉  (V/APC

ITCIIs

Codc Rccommcndcd euaniity
7408119o

3901lo9o

390421lo

29173400

Ittf

Net Ll%Wastage
Net + 2.5fffi*"

‖1澪ⅣN摯111摯 :AI
N9t125%wastaL`

441510oo

至Net content ol Inputs as cOntaincri

γ



sent to MSME on 07.08.2019 for examinatior., of thc case' I'Iowever, no comments have been

received yet. IJence, the Committee dccided to remind MSME to expedite the comments'

The case stands deferred.

lё :ζt責 3.127'3/8i」    Party Nattc:IЁ AttL      IMc81ヽ
6′b農8:12'恵 ii   Status:

IAIフC2/2019
1ALC2/2019        1NSULAT10NS PVT.

‐18.09.2019‐                LIMITED
IIソ 181ヽ 6'Datci0710114910 1Approvcd

棚 児50/00075γ 力`お岬咎Y難
が 鮒 青1,3ぶ∫鶯らか懐1

椰搬:響構ぶ凝

HQ Filc             Rl′
A lrilc            Lit.NO/DttC:04101`5`08 1DcfCrrcd

201:鮒Ψ‖Xttcmi器肥盟靴胤あ五∬選蝋左“
あ

ttt Ю DH∬ On O)0)2帆
9 brcXamm面 on JICCascJoWⅣ

叩 0∞ mmmS′ 蕊
哩 r嵐 高

yct Hcncc,thC COmmittCC dCCidCd tO Wait forthc COmmcntS

Thc caSC StandS dCfCrrcd.

case No。 125/5/81-

AI」C2/2019

case No.:38ノ 5/81‐

AI」C2/2019

Paflv Namc: SI:IKODENKl
ixoln PRlvn'fl: LIMI'l'l:l)

McctN6/D・atcl12/81-  IStatus:

ALC2/2019         1
18.09.2019            1

StatuS:

k撚欄論ⅧITED
‐
RIフA Irilc           tit・

6`/bttc:o316念 292」 3  1ApprovCd

l121器ξ児5餅00087AM節  Юν
9″ 04餅 0012り AM2υ 独 0■2リ

l b轟前 ■C COm面1∝
"T申
霜燿:撃T驚鳳 篤胎 鰹 雰鷺 濯∬

ぬCd・°C l10mt tS

ド じ胤 I駐驚 駄
li膜∫T置 猫 ;t喜:「ご 651sI惚

籠〔FEC→ 郷und∝

――――~~~~~~―――
‐T‐~~~TI三 ヵ̂

′

鋼
1鸞口
・
W珊
話濡 i五編

:LttP

Mcct NO/Datc:12′ 81-

ALC2/2019
18.09.2019

う口υ

ctOr(



NO. Codc
=

EIISl lI?lI、 rl n tt Υ中… … ― ― ― ―

1 74081 190
つ
４ 7601lo10

39ol1090 ~
4 39042110
5 72172耐
6 2917340o
7 39019090

要NOte:(1)Thc

|,ptity

Net+1%wa
Net■ 1%w轟

Net+2.5%

Casc No.:J7 /S/gl_ parry Name: LHII.WINDALc2/201s 
:IRrM,y,MANJi;diuRrNG ffi!),Jlr; 

te:t2/Bt- srarus:

HQ Fire 
PRIVATIj LIMITItI) 

'- r vr\r

,r, 'oirti)6soroootearvzor \iil,'i;r,oo*u,n*^, 
;Ti::::-,r-t016s64sDere*edDecision: Thc commiflcc considcrcr ,o.or.ro'ri''"- "

sent to DPIIT on 0g no ,^,-,il.,,r, ru rne case as per asenr
ycl r{ence. ,n" lllgr,ad,;'ilHfllHiff:liff;:;i1i:,, norcd rhar a copy orappricarion wastommiftce dccided fo wair f".,rr" .#r.;jr".*"".a ,o .orr.n,s have been reccived
The case stands deferred.

Case No.:47l5/g,
ALC2/Z,lg _r_ parry Name: GIISSMANN

CONTROt.T_enslNrjia " Y,"er No/r)are: t2/81_ Status:
HQ Fire PRIVATIi r'rHarrrld AL'c2/20ts

,,, ii!,);,',;,",:,::,::y^I:Li,;;0,*oo*in^*,,0, f-dffi :0710114eej Dererred
senl to corrultr*T1iii": considcred tl 3l '05'2019

b 

"" 
n,". 

" 
i uJi ;i.,!:i.."ri: [**,,1r Triifi ffiJf i i :3, "'"0 t h a r a c o py,

c dcc i dcd," ffi ;."J#iT*"i ff#:',"J:ifl fr:l,,:ilJj'l'he 
case stands deferred.

装『ヽ 鋭 。ちlCW°
rdS“M聡 おa扇

'き

スニぁ丁
」
葛 ぷ

1淵
∬ 踏 thc dcscriprion of ,i" ,;o,i.t ir"l(ii) Net content of inputs as contained in thc export product should bc specified.RA concerned may take suitable consequential action accordingly.

Net r )/,
Net + 157
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@i"NI.N".26181
daled 2l .03.20 i 7 due to non-submission
of reply of deficicncy lefier datcd

1lr. r"* *m *jectedinl\4.No.981
datcd 11.08 2015 duc to non― submission

of rcply of dcflcicncy  lcttcr datcd

ll.05.2015.

rn" ""*-rrrr *:-""t"d i, I\,1. N". 03/81
datcd 14.08.2018 on thc ground that
there is no cxporl itcm as "Copper
Scrap-Cable".

SI。

No.
Applicant's

Name

VOITH
HYDRO
PRIVATE
LIMITED

0510397430
Dtted:

28.01.2016

HAVELLS
INDIA
LTD.
0510391800
datcd

29.10.2014

」AIN
METAIフ

ROLLING
MILlソ S

0410164169
datcd

0604.2018

IIQ/RA rilc

No。

01/81/050/0

0517/ノ Mヽ16/

05/24/040/0

0530/AM16/

01/81/050/0

0469/AM15/

05/23/040/0

0332/AM15/

01/81/050/0

0124/AM19/

04/24/040/0

0268/AM18/

C_qde

'l'he Committee
rcfer the case to
examination.

decidcd lo

l)PII′ I｀ for

0「FI」INE CASES

Case Ilistory

01.ll.2016.

1｀hc   applicant  vidc   lcttcr  datcd

16.08.20 19 has rcqucstcd for ratiflcation

of ad¨ hoc norins.

Decision

.ffi
the request has been
received beyond 90 days
from last decision. Hence,

the Committee decided to
ask the applicant to deposit a

composition fee of Rs.50001
for considering the casc.

R2

I)cferrcd
Thc applicant vide letter dated
03.01.2019 has requestcd for ratification
of the norms of ratified Norms.

l'he applicant vide letters datcd
07.01.2019 and 14.8.2019stated that
there was a clerical error in the
application. Correct description of
export product is 'Copper scrap covered
by ISRI code words Ilarely, Berry
Brich/Cobra/Clove/Cocoa' and has

requestcd for ratification of ad-hoc
norms.

Thc mattcr was dclibcratcd

in  thc  mccting  and  the

Committcc dccidcd to flx the

ad―hoc thc norms on rcpcat

basis as approvcd for AA
No.   0410164837   datcd
31.10.2018 in Mccting No.

13/81-Alフ C2/2018 hcld on
27.02.2019 as undcr:

Approve
d

llxporl Itcrn

Coppcr scrap
covercd by ISItI
code words
Ilarely, Bcrry
Ilrich/Cobra/Clo
vc/Cocoa
Coppcr Content

ITCIIS

Codc
Import Item

Coppcr wirc scrap

as per ISRI code

Druid(AVG.CU
CONTENT 51%).

Recommended

Quantity _
299.911 M'f
inclusive of
3oZ wastage
after effecting
510% recovery
from scrap

74040012 150M′ I

l___ lee% _l I I I _
2. Description of import and export items is amended as above as per information given by
the applicant vide lettcr datcd 14.8.2019 (copy cnclosed).
3. Averagc pcrcentage of Copper (Cu) in export item to be mentioncd as 997u.
4. Average percenlagc of Copper (Cu) by wcight in import itcm to be mentioncd as 517o.

Status

Deferred
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ANAND
ARC
LIMITED

0310819142
dated

14.02.2018

JAIN
METAL
ROLLING
MILLS

0410163751

dated

01/81/050/0

0007/AM19/

03/94/040/0

0914/AM18/

01/81/050/0

0455/AM18/

04/24/040/0

0155/AM18/

Th" 
"ur. 

*ua.ejecrcd in Al- N" Oitgt
dated 29.05.201 8 on the ground that
there is no correlation of between import
and export items mentioned in the AA.
Thc applicant vidc lctter datcd
02.03.2019 has requcsted for ratification
of ad-hoc norms and stated that the
company is manufacturing of welding
consumable products as pcr n WS
standard. All products are manufactured
in accordance with American welding
standard (AWS) and export throughout
the world.

rr,. .ur" *^ ..j.it.J i, M."N;. 01781-
dated 15.05.2018 on the ground that
export item is not specific and also
percentage lead content in import item
has not been specified.

The Committee decided to
refcr the case to Consultant
(TIIC-3) for examination and
call the applicant for
personal hearing.

trn" ,nutt.i *ui a.riu.*tiJ
in the meeting and decided
to fix the ad-hoc norms on
repeat basis as approved for
AA No. 0410164123 dated
21.03.2018 in Meeting No.
l3 dated 27 .02.2019 as

under:

Dcfcrrcd

Approve
d

ITCHS
Codc

78020010

2. Percentagc of lead in import itcm is specificd as 537o.
3. As per lettcr dated 12.8.2019 of the applicant, l)xport consist of 1730.42 MT of rcfined lead
ingots purity morc than 99.97'h (Lead contcnt 1729.90 MT) and 444.58 MT of Antimoniat
Iead /lead alloy ingots with lcad content 98% ((Lcad content 435.688 M I) + Antimony 2o/o.

40 I Page 59 ⅣIeeting No.12/81-AIノ C2/2019 dated 18.09.2019
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MEHTA 01/81/050/0

TI」 BES
LIMITED

0138/AM18/

0310813091

datcd

05.05.2017

03/95/040/0

1040/AM17/

01/81/050/0

The case was rejected in M. No.9/81-
ALC2|2013 dated 16.07.2013 due to
non-submission of reply to deficiency
letter dated0 1.02.2013.
1'he applicant's reply dated 30.06.2015
along with their earlier reply dated
11 .09.2012 were forwarded to DIII on
19.02.2016.The case was considered in
offline M. No. 23181 & 25181 dated

23.02.2016 &. 01 .03.2017 respectivcly.
'lhc case was again rejccted in M. No.
8/81 datcd 11.07 .2017 duc to non-
submission of reply to deficicncy letter
dated 19.04 .2011 .

The applicant vide letter dated

01.05.2019 has fumished reply and

lxqlg$qCjo reti& tg_qqtg_q !9{!11!_
'l'he case was rejected in M. No.2/81
dated 29.05.2018 due to non-
submission of reply of DIPP
deficiency letter dated 09.08.20 1 7.

The applicant vide letter dated

18.04.2019 furnished the reply and

requested to ratify the d-hoc norms.

The case was withdrawn in M.
No.3/8 l -Al-C212017 daled 02.05.2017
on the ground that the import of
aluminium scrap is not allowed as pcr
SION.
'fhe applicant vide letter dated

26.12.2017 has requested correction of
wrong input description on shipping
bill and PII for ratification of ad-hoc
norms.
'lhe case was rcjectcd in M. No. 2/81-
ALC212018 dated 29.05.2018 due to
non-submission of reply to DIPP
deficiency letter dated 08.08.20 1 7.
'fhe applicant vide lctter datcd
28.12.2018 has furnished reply and

requested to ratify the norms.

l'he Committee
refer the case

examination.

dccided

to DHI

″
I｀hc Committce noted that
thc rcquest has bcen reccivcd

bcyond 90 days from last
dccision,      Hcncc,   thc

Comrnittcc decidcd to ask thc

applicant   to   deposit   a

composition fee of Rs.5000/―

_整型 Ш 些 血 型 堅 翌 L__
Thc Comrnittee decidcd to

rcfcr the casc to DPIIT for

cxanlination  and  caH  thc

applicant    for    personal

hcaring.

'fhe Committee
refer the case to
examination.

decidcd

DPIIT

TRAFOME
C INDIA
MAGNE′「 I
CS
PRIVATE
IフIMITED

0710083779
datcd

08.11.2011

Valco

lndustries

Ltd.

2210011493
Datcd

10.06.2011

COSMOS
ENGITECH
PVT LTD.

3410042745
dated

09.12.2016

01/81/050/0

0325/AM12/

07/24/040/0

0258/AM12/

0035/AM18/

22/21/040/0

0034/AM12/

(Part rllc)

01/81/050/0

0606/AM17/

34/24/040/0

0244/AM17/

ｔＯ
ｂ

Deferred

Dcfcrred

Defcrred

DeferredｔＯ
ｂ
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R6

R7

R8

R9



GRAVITA
INDIA
IンIMITED

1310048372

dated

09.09.2016

BHARAT
HEAVY
ELECTRIC
ALS
LIMITED

0510238811
dated

24.03.2009

BHARAT
HEAVY
ELECTRIC
ALS
IンIMITED

ll10028319
dated

TUBEX
INDIA

0510400849
datcd

19122016

IiVERSEN
DAI
CONSTRU
CTION
PRIVATE
LIMITED

0410163235
Datcd
15.06.2017

01/81/050/0

0364/AM17/

13/24/040/0

0022/AM17/

01/81/050/0

0788/AⅣ 109/

05/24/040/0

0699/AM09/

01/81/050/0

0096/AM19/

11/24/040/0

0006/AM18/

01/81/050/0

0544/AM17/

The Committee
call the applicanl
hearing.

decided to
for personal

Defe rred

Dcl'errcd

I)ctrrcd

ALC2/2018 datcd 30.01.2019 duc tO

non― subnlission of rcply of dcflcicncy

lettcr dated 04.092018.
'fhe applicant vide letter dated
13.02.2019 has not furnished thc reply
of deficiency letter &requested to
ratify the norms on repeat basis.

Thc case was considcrcd in M. No:

26/81-ALC2/2009 dated 29.092009
and NC obscrvcd that thc casc is undcr

cxalllinatiOn of DHI Thc casc stands

defcrred  and  tO  bc  rclistcd  On

24.11.2009.

The case was ratiflcd in Mo No.5/81-

AIフC2/2018 datcd lo.lo.2018 as per

writtcn cOmmcnts of DHI宙 dc thcir U.
0. No.DES-2/BHEIン /GTr/2018-′ I｀W―
HEI.
'fhe applicant vide their email dated
26.11.2018 requested for revision of
ratified norms.

Thc casc was reJected in M.No.8/81-

Tn? c"**iti; ddld"d t"
see file for the developments
in the case aftcr 2009.

The Committec
refer the casc

examination.

decided to
to DHI for

05/24/040/0

0459/AM17/

01/81/050/0

0205/AM18/

04/24/040/0

0053/AM18/

ALC2/2017 dated ll.o7.2017 duc tO

non―sublllissiOn    Of   rcply    of

dcflcicncics raised by DIPP vidc U0

No. 12/5/2017-TSW/103 dated 24
/01/2017  scnt  vidc  lctter  datcd

14.02.2017.

Thc Committec noted that
the applicant has still no1

furnished rcply of deficiency
lcfier datcd 14.02.2011.
I lcrrcc, thc Cornmitlec
dccided to ask the applicant
to fumish requisite
information.

dccidcd tO

DPII′ I｀ for

I)cfcSrrcd

1)cferred

The case was rcJectCd in M.No.18/81-

ALC2/2017 dated 21.11.2017 due to

non―submissiOn    Of   rcply    Of

dcflcicncies raiscd by DIPP vidc t」 O
No.    12/57/2017-1｀SW/155   dated
25/07/201 7scnt  vidc  lcttcr  datcd

21.08.2017.
′
「 hc  applicant  vide  letter

05.12.2017   `と    23.08.2019
furnished reply and rcquestcd to

The Committce
rel'er the case to
examination.

datcd

has

rati取
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Rll

R12

R13

R14
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R15

R17

EVERSEN
DAI
CONSTRU
CTION
PRIVATE
IフIMITED

0410163236
Dated

1506.2017

SIIINKWA
NG
EIンECTR()
NICS
PRIVATE
LIMITED

0510339369
datcd

23.11.2012

TUBE
PRODUCT
S

INCORPOR
A′「 E

3410014376
datcd

19o9.2005

01/81/050/0

0204/AM18/

04/24/040/0

0054/AM18/

01/81/050/0

0419/AM13/

05/24/040/0

0313/AM13/

01/81/162/0

0580/AMl1/

34/24/040/0

0133/AM06/

The casc was raCCted in M.No.18/8ト

ALC2/2017 datcd 21.11.2017 duc to

non― sublllission    of   rcply    of

dcflciencics raiscd by DIPP vidc UO

No.   12/57/2017-1｀SW/155   datcd
25/07/201 7scnt  vidc  lcttcr  datcd

21.08.2017.

The Committee decided
refer the case to DPIII'
examination.

ask the applicant to furnish a

copy of comPlete set of
application, a coPY of receiPt

of deposit a comPosition fee

of Rs.5000/- for considering

the case along with rePIY of
deficiencY lettcr of MSME'

l'he Committee decided to

call the aPPlicant for Personal

hearing to exPlain the case

along with coPies of shiPPing

bills.

ｔＯ
缶

′
rhc  appliCant  vidc  lettcr

05.12.2017   &   23.08.2019

furnished reply and rcqucstcd tO

datcd

has

rati″

thQ■9哩■ _́___ ___― 一― 一―一――
The casc was raCCtcd in M.No.15/81-

ALC2/2013 datcd 08.10.2013 duc to

non― sublnission of rcply to MSME

dcflcicncy  lctter  vidC  U.0。  No

鷲 :飾撚 i黒 J織 詠

nollllS.1lo、 vcvCr,thc applicant has not

furnishCd rcply to abovc mcntiOncd

器 獄 ‰ 高

in place of Plate.

if,'" .ut" was considcrcd in PRC in M'

X". f +lnVf f 3 dated 11 '01 '2012 and

a..ia.a to rcjcct the request !o.al.l-1w
i"pri *fri"t is not parr of SION' 'l'he

PnC vide letter dated O'l '06'2019

"a"lt"a 
thc applicant to approach the

"on""rn"d 
Xoims Committee for a

J""itlon in the mattcr' Now' the

oonlicant vidc letlcr datcd ll '07'2019

ffi - cncloscd coPics 
. 
of

"ol,t 
rni"utions and other supporting

Ao.r*"nt. and rcquested to ratify the

43 | Page 59 ⅣIceting No.12/81-AI′ C2/2019 datCd 18.09.2019
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R18 NSIL
EXPORTS
LIMITED

5610004970
datcd

08.08.2016

BHARAT
HEAVY
ELECTRIC
ALS
LIⅣIITED

ll10028321

dated

1201.2018

STERLITE
POWER
TRANSMIs
SION
LIMITED

0310819587
Dated

07.03.2018

01/81/050/0

0300/AM17/

56/24/040/0

0025/AM17/

01/81/050/0

0097/AM19/

11/24/040/0

0007/AM18/

The Committee
refer the case

examination.

decided

to MoS Deferred

Thc case was rttected in M.No.7/81-

ALC2|2018 dated 29.t1.2018 on rhe
ground that no information was
received from the applicant rcgarding
licensc amendment sheet for export
product description as per MoS vide
U.O. No. 2(11)t20t6-TD dated

to

for

29.12.2017.

1｀hc  applicant  vide  lctter  datcd

l:il:ξせlil≧1:][」lilllill,leply and
The case was ratifred- i, M-N;s/R Lin M.No.5/8ト
ALC2/2018 datcd lo.lo.2018 as
DHI writtcn cOmments vidc u.

ン
3/582014-TSw(B).

The Committee decided to
refer the case to DHI for
examination and call the
applicant for personal
hearing.

ｐｅ

。

l'he applicant via mail dated
06.12.2018 requested for revision oi
lurr: for allowing decmed cxpon
bcnefir for rcjectcd impofl itcm ai SI.No. 08 and with literature urJ

The Committee
refer the case to
examination.

decided tO

DPIIT fOr

Deferred

Deferred

… …

W而 ―

0510405509
datcd

02.02.2018

01/81/o50/o

0030/AM19/

03/95/040/o

0921/AⅣ l18/

01/81/o50/o

0255/AⅣ 119/

05/23/040/o

0429/AⅣ l18/

ALC2/2018 datcd 30.ol.2019ぎ」:νお
Ш∫::程胤:λ跳ITけわdCnCたncy

麟蠍:ll:貯 ri躍]思 ∬a肥:
norlns.

GOEL
STEELS 画 Ⅲ Ⅲ 硫 而 而ALC2/2018 dated 01.I 1.2018 ;, ;;.recommendation of Consultant (TEC_r).

l'he applicant vide
1 6.08.20 I 9 has requested
wastage.

dated 0l . I l.20lg as ^;.rccommcndarion ol Consultant (TJC_r).

Thc cttmittee dccidcd t。

lctter datcd
to allow l0%o

constitute^a group to study
thc_ manufacturing processes
,ld asccflain wasl.ages by
visiting the factory premises
ot thc samc/similar
applicants manufacturing
same/similar products. A
oeclsron would be taken
based on thc rcport of the

_!&qy€rqp-

Defcrred

」AYNA
STEEL
INDIA

051o406390
dated

09.05.2018

01/81/o50/o

026o/AM19/

05/23/040/o

0062/AM19/

The casc was ra」 Яed可nM No6/81 Thc Committ* d."id"d t"

The applicant
I 0.04.2019 has
of fixcd Norms.

vide letter dated
requested for rcvision

constitutc^a group to study
thc_ manulacturing processes
and ascertain wastages by
visiting thc factory premiseso1' thc same/similar
applicants manufacturing
s,ame/similar products. A
og9'qlq! _ w.ould be taken

ルIccting NO。 12/81_AIノ c2/2019 datcd
44 1 Page 59
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S11lVALIK
BIMETAL
CONTROL
S LTD.

0510399656

dated

08.09.2016

CONSOLID
ATED
COIN
coMPANY
PVT LTD
0510405317
dt.

11.01.2018

KEI
Industrics

Iンinlitcd

0510407612
datcd

27.08.2018

Bharat Wire
Ropes I-td

0310815138
datcd

ll.08.2017

05/24/040/0

0287/AM17/

0104/AM19/
05/23/040/0

0387/AM18/

01/81/050/0

0702/AM19/

05/23/040/0

0226/AM19/

01/81/050/0

0312/AM18/

03/94/040/0

0404/AM18/

01/81/050/0

0562/AM19/

31/83/040/0

0052/AM19/

01/81/050/0 Th藁燕扇F面高dhM.No.3/81

'l'he applicant vide lctter dated

25.01.2018 has reque stcd for rcvision

datcd 14.08.2018 on rcpcat with AA

No.  0510399348  dated 03.08.2016

ratiflcd in NC Mo No.24/81 datcd
21.2.2017.

Thc  applicant  Vidc  lCttcr  datcd

17.12.2018 has Rcqucsted for rcvision

l'h" ""*;^ ,"iin"a i, M.No.-l3/8T-
dated 19.09.201J as Per DIPP

comments vide their LJO

No.12/68/2017- 「́ SW/45
19.09.2017.

U^"a ", tt 
"study group.

reporl of the

The Committee decided to

call the applicant for Personal
hearing.

'l'he Committce decided to

refer the case to DPIIT for

examination.

Thc COmlnittce dccidCd tO

rcfcr thC CaSC tO Consultant

(′
TEC-3)for cXaminatiOn.

The COmlnittec dCcidCd tO

rcfcr thC CaSC tO Consultant

(1｀
EC-3)fOr cXaminatiOn.

R26

dated 13'02.2019 as recommended by

Consultant (lEC-3).
ih; applifant vide letter dated

iq.os.zoig has Requested for revision

of ratified Norms'

Tl* ""* 
*^ *tif"[i' Iv{- N"' nlSl

dated 07.1 1.2.017 on repeat basis as per

‰4040鴻認罵lν3∫
ettt d満

肌1ぷ謬報 r∴漁tclCW
Of ad―hoC norms on rCpcat_

tcrm j「 :。 licy CirCular nO.14 datcd

饂 ■[― M NQ響
il;J-_ 1s.os.2o1e on the

t.""i"*"t A",ion of representative of

MSME,.
i'ri" upPri.unt vide letter q{:1
10.06.20i9 has requested for revlsron

of ratified norms'

'fhe Committee decided to

refer the case to MSME' for

examination.

datcd

flxat10n

basiS in

INDUSr「 RI

AL METAL
PoWDERS
INDlA PV′「
IフTD.

3110067107
datcd

06.07.2018

45 | Page 59 ⅣleCting No。 12/81-AIメ
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Deferred

Dcferrcd

Deferred

Deferred

Defe rred



It28

R29

R30

CONSOLID
ATED
COIN
COMPANY
PRIVATE
LIMITED

0510409208
datcd

07.01.2019

BHARAT
HEAVY
ELECTRIC
ALS
LIMITED

ll10018794
dated

27.10.2008

RR KABEL
LIMITED

0310823944
datcd

24.09.2018

131LCARE
IッIMITED

31loo66383
dated

25.lo 2016

01/81/050/0

0947/AM19/

05/23/040/0

0427/AM19/

01/81/050/0

0492/AM09/

11/24/040/o

0024/AM09/

01/81/o50/0

0505/AM19/

03/95/040/o

0593/AM19/

01/81/o50/o

0442/AM17/

31/83/040/o

0099/Aル 117/

Th" 
"a* *as *tir"-ffi-M'Nr-0i/81

dated 10.04.2019 as per written
comments of Consultant (TEC-3).
The applicant vide letter dated
07.07.2019 has requested for revision
of ratified norms.

The Committee decided to
refer the case to DPIIT for
examination.

I)cferred

-t=-
I The case *us ,utiGd i. I\4. N, Ig/gl
datCd  04.08.2009  as  per  written

Conlments Of DI―II vide U. o No.
3(7)/2009/Tsw(B)/334

19.08.2009
The Committee decided to
call the applicant for personal
hearing.

'fhe Committee decided to
call the applicant for personal
heanng.

The cOmnlittee decided tO

datcd

commenls of Consultant (T.EC_3).

]I: applicant vide lener dated
07.07..2019 has requested for rcvision

鴨 J而雨前
datCd  14.08.2018 as pcr written
Cornlnents Of DIPP as approved fOr

AA No.31loo66596 dated 17.02.2017 1

牛狂型塾 d55 wttu面 Aca缶:r瘍 需jli:よ
°SI滞

.」;IJCCa「 Υ:∬
°
ミ、二:|

留ぢ:01,M・ NQ~らだiV^高::

:l.::111illilltlcll::tcdlilirrcず
計:1

l'he applicant vide lettcr dated
09^.07.201 8 has rcqucsted for rcvision
ol norms on aclual imporl/utilization
for impoft items at Sl. No. 3, 4, g, l7',

]｀hc casc"五ξF五116d il M.、
6.ウた1datCd  29.112018

aS  pcr  written

lli3男:tiγ∬
llIT<凝

i助 La“d
luCStCd for rcvisiOn

scck 
.from thc applicant tolurnrsh following

information as per advice oi
Consulrant 1l'eC_1;:

l. Pcrccntage net
import item no.
export product.
2.FcrcCntagc nct cOntcn1 0f

lmpOrt item nO.4&50n
solid cOntent basis.

IL■望聾f望里生坐峰 1

content Of

i to 3 in

Deferred

Deferred

I)cfcrrcd

ATED
COIN
COMPANY
PVT LTD

051o406615
datcd

2505.2018

01/81/050t0
0240/AMt9/

05/23/040/o

0082/AM19/
Thc Committee decided to
refer the case to DpIIT for
examination.
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R33

R34

R35

R36

Apar
lndustrics

Ltd.

3410044571

dated

10.10.2018

ARMOR
PLAST
LIMITED

0710113842

datcd

12.09.2018

P.K.STEEL
AND
METAL
WORKS

0510408754

dated

04.12.2018

AshiSh FoilS

Pvt.Ltd.

0510405415
dated

01/81/050/0

0612/AM19/

34/24/040/0

0221/AM19/

0655/AM19/

07/24/040/0

0156/AM19/

01/81/050/0

0937/AM19/

05/24/040/0

0490/AM19/

o1/81/050/0

0850/ノ Mヽ19/

05/23/040/0

0414/AM18/

The Committee
callthe applicant
hearing.

decided to
for personal Deferred

Thc casc was ratiflcd in M.No.4/81

dated 29.05.2019 as Per written

comments of Consultant (TEC-3)

decided to fix the ad-hoc norms.
'fhe applicant vide letter

03.07.2019 has requested for
of ratified norms.

01/81/050/0 Theτase was ratiflcd ill M.No.05/81
Th" Corn*ittee decided to Deferred

ｄ

　

ｎ

Ｃ
　
Ｏ

激
　
Ｓｌ

ｄ

宙ｒｃ

dated 12.06.2019 on repeat basis as

approved for AA No'07 101 1 1 799

daied 21.06.2017 in M' No' 3/81-

ALCzlzOlg dated l5'05'2019 as

recommendcd by Consultant ( f E'C-3)'

in. applicant vide letter dated

15.07.20i9 has requested for revision

…霞:lmcnttti・響Lonsulttt(T」匿
3) and rePrcsentative of MSME'

ifr"' 
- 

apPlicant vide lcttcr dated

15.07.20i9 has requested for revision

of ratified norms'

晟mmentti31。 f c91ツ l響 (′「EC―
3∫

‐
IidreprcSCntatiVe of、

1,Ⅳlll

ギ肺糊FⅢⅢClltatttlliFi¶
;;";;:i;.;oie with a rcquest ror

rcvision of ratificd norms'

ask the aPPlicant to furnish

copies of shiPPing bills'

<
TL," Cor*ittee decided to

thc manufacturing Processcs

una ascertain wastages 
. 
bY

visiting the factorY Pt:Ptt:t
the applicants

constitute a group to studY

the manufacturing Processes

and ascertain wastages bY

visiting the factorY Premises

of the aPPlicants

manufacturing same/similar

oroducrs. A decision would

t" tuk"n based on the rePo(

of the studY grouP'

The CaSC ttas~rattted T爾
.No.14411

datcd     13 03.2019    _On
thc :=Istilutc a group tO Study

Deferred

Deferred

I)cferrcd
R37 SHRI
PARSHAV
NATH
IMPEX
(lNDIA)

0510407088
datcdi

1 05.07.2018

雨1/81ノ055/百
0332/AM19/

05/24/040/0

0202/AM19/

T濡
~冨
冨葛 麗 ratitt IMo N0 8/81

datcd     19・ 12 2018    0n    thC

rccommcndatiOn of COnsultant(′
「 EC―

3)by a110｀Ving 70/ol#:ragttcr  datcd

Thc  applicant  lucstcd for rcviSiOn

19.04.2019 has re〔

l of ratiflCd NOrmS.

manufacturing same/similar

"."arl,t. 
A decision would

tc tuk"n bascd on thc rcPort

ofthe studY grouP'

manufacturing same/similar

"roar"rt. 
A decision would

Lc taken based on the rePort

::iistilutc a group tO Study

the manufacturing Processes

and ascertain wastages 
. 
bY

visiting the factorY Pt?T't:'
thc applicants

ト
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Padmavati

Export

0510406991
datcd

2806.2018

05/24/040/o

0180/AM19/

01/81/o50/o the 
"use 

was .rtif*a-i, M. N, rn"cffi0299/AM19/ dated    19.12.2018
8/81

thc

(TEC_

the

(TEC_

recommendation of Consultant
3) by allowingToh wastage.-l'he 

appJicant,s representation receivedon 26.04.2019 with a request forrevision of ratified norms.

constitute a group to study
the manufacturing processes
and ascertain wastages by
visiting the factory premises

the applicants
manufacturing rur./.irilu.

I)cfbrrcd

Delered

R39

products. A decision would
be taken based on the reportPadmavati

疏 0/0
Export 0298/AM19/

The case weS retinCd in M.No.6/81 算 hC飩い虹廻

0510406414
datcd

10.05.2018

05/24/040/o

0020/AⅣ F19/

ぬ ed 

“

J■201… :nい

:;:°

minendatiOn Of consultant

ま翻 iw概鮮腎

汚野 Yヨ面おd而而 ξ薦
i螂社1029o晨
Ⅶν
l癬 j̈I離[Httb瞥

・
11よ

276:.20171   1訴
:Я「撥1■^■t薬ざイ

ι
π↓Xl占

…
_J____  1席 IIAttff[:l wa並懸玉Jぷ:lttぶ

dated   l~~″ r・ lVl lソ/lz/・ 08・ 2019 recueslρH`兵
~I_ ul

.1_1・__憾鷲胎」卿I

l'oJ "' lw::t:t:tg, 
/ ilfl11fliflqa*i:1btfi: / r*,,",m,,ee a"" a.a,. /

;;,;i:,,,,/ /iit,,,.,,*[i:m,:[fj.;T,,# / 
::H,:l""TJ"I i;:lly,r?/ o"**.,

聴潤   詈器 i濡l―)(
0724/AM19/1誕

ili!言|]ij漕1浅III』 :|IFti[鶉‖):IIIIIDefcrred
R42

墾

“

.細91  1ぬ 針∽“b品 機磯潤:ぽす
rぽ
T与
払C嘔
馳 |

燻締3/鵬

'聯

甲ギ:昭蒲椰智が1‖∴tmCtf堪彙ill

iWIII予等
1徽観la職躍

`濾

悦宙S:T:|ギ
:lg毎

ね∝°
Ⅷ 滝彙IDcた

回

iI ^f the sturMecting No. I2lgl_A Lc2/20tgrrr", ;r.r;.;;;; 劃

thc manufacturing prOcesscs

and asccrtai「
 wastages byvisiting thc factOry prcnlises

of     thc
applicants

manufacturing sameTsimilar
products. A decision would

鮮t紺品肝漑:「瓢ι葛‖

wD



ARMORR43
PLAST
LTD

01/81/050/0

0448/AM19/

07/24/040/0

ol10/AM19/

Thc cttc was ratiicd as rこ 3ommchdcd

by Consultant (IEC-3) with th:
condition that grade & diameter of SS

to match in imPort & exPort item'

The Committee decided to

ask the applicant to furnish

copies of shiPPing bills.

Deferrcd

0710113649
Dated

27.07.2018

The applicant vide letter dated

15.07.2019 has stated that they havc

already comPleted the exPort

obligaiion against the AA and there is

no provision to amend the exPort

shipping bills from the customs'
'l'heiefoie, they have requcsted to

remove the word "'fubcs" from the

export item'
Thecasewas tt M・ No.5/

AiッC      WithOut
♀:lT25143 1    1格I面。〃dζcuξξittLpplovJ.,01
1常1ぅnlQ I    I‖:‖FttL予

・
I爵:Ⅲpoi3d,nlビ咀20.11.20181    1朧 111ぶ温uI&「 IスⅢanuャctul_ゴ

L]FD       1 07/24/040/0 1:子
I:° I111111「 :111l thiltilevlll;t

ΨWり"91:獄詰1/1嵐Fttpど WT幽
lT「1うm71   1篤聯bn轟よLC賛咀t賢点帆■■川71   11:HttL温 。̂

amml_」
hl,聟
!

鋼 .知り|   1叫
~~     lll極

iI計壺県Ⅷl[" i"r.." based on the rePort

d nЮ uゞdッ gOup

榊 NUIもを続品レ1憮鴛i鮮g∬1織nll帯
Krurr*, \ or,ro,ooo/0 \ ru;-;; il;i the applicant vidc I 

,ee decided ,? L- ,,s,,-u,'o'"' 

\ffi#ili;, \ 
l;* {::lj:J}3il},:il"1H j*; \ffi5fi"iltlfi,:n::il: \ 

,"**"0

慰競鯨檄

11:[薦ilili:ril}illlui‖rll
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MOKSH
EXIM
051o409o95

dated

27.12.2018

獅躊熙綱冨
~

%のハMり
|“:理事ぷ:t∬菅rκず認|卜ittT嗅確欝耳1助師<lf ratificd norms. rvr luvrsron 

i 
ol 

^ the applicants

1 
manulacturing same/similar

鍔
A Pv子

ほ鶯;鵠8/1思b重ilJ事『
V嘔
漱 1∫Ч

1鰤≒費,11沸珊 T面
晰語

′・‐υ■フ   rlaSrequcsted  to  a110、
v  2ξシ
1.:Iaぢ:;:

(instcad of 9% wastag
rccOvcry  l;(I10,1117) and  iinpOrt

quantitv maν

1群鳴鋼計拳響仁Ъ稀而再ご
κttfw!/1■卜cn淵」1・T:

CJCuh“ On crr「
^iILt謡 Corrcction in

Sr. NO.  1

qualltity Of & 2.Enhn fOr itCln at

,I::)1,111Q・
 ZinC as a110祥

:『

Clid:l

器(υ鰍|:1革:二mc就|」1#IA警彙1観
覇
L遭
―
枡■ⅢⅢ―疏T

R47

WIRE  Iふち
t'ソ

ryY 11｀hc casざ ↓ムヽ高17

螢1_1艦
"鵠

:/1荘1釦淵11・T8。、認ittH:|ダ .1ぱ器1糧tttittF
お憔  |:ζ脇 メタ 1事∫

益Cも
TIT」∫擦
覇
1:遭
`T市
葛τ臨 温 高解管:全γ19/l jjl:」

Mcefing No. l2lgl_A LC2/201,g n*,n'ro ^^ ^rlaterJ 1g.09.2019

R49

臨 耐

Dcferred



JAYNA
STEEL
INDIA

0510406419
datcd

10.05.2018

POLYCAB
WIRES
PVTo LTD.

0310819063
datcd

09.02.2018

01/81/050/0

0259/AⅣ 119/

05/23/040/0

0072/AM19/

01/81/050/0

0021/AM19/

03/95/040/0

0845/AM18/

o1/81/050/0

0022/AM19/

03/95/040/0

0978/AM18/

R52

R53

R54 POLYCAB
WIRES
PvT.LTD.

0310819165
dated

15.02.2018

51 | Page 59 Ⅳleeting No。 12/81-AIノ
C2/2019 datCd 18.09。

2019

The case was ratified in M. No. 9/81-

AI-C212018 dated 02.01 .2019 allowing
the quantity of imPort item with
wastage of lYo as per rccommendation

of representative of MSME and

Consultant ('IEC-3) with the condition

that thc grade/technical specifications

of the stainless steel imported and that

爾1織1窯lTrel認
鋭鼎 深意 、F面(弧「

‐

ALC2/2018 datcd 29.05.2018(actually

held on 18.07.2018)taking Cuc from

AA No.0310815474 dated 01.09.2017

ratiflcd in M.No.23/81¨ALC2/2017

datcd 06.03.2018.

■2.」腎Trttcd肌。鯛

l鮮機翼球麟佃.騎
転
・
犠だ需`c魔ザ.躍躍

Th;#;ut 'JiroJ 
il M' No' 2/81-

ilcUzott dated 29'05'20 1 8 (actually

;;lJ;' 18.07.2018) taking cuc frol
niN". 03 1 08 1 541 4 datcd 01'09'2017

;iil in M. No. 23l81-ALc2t2o17

dated 06.03.2018'

i'ir".. "PPfi"*t 
vide letler dated

12.12.2018 has requested to reconsider

躙¶ITis腎桜ユ|』L端:IF霧
1.ol Kgs./K3.

l'he Committee decided to

constitute a group to studY

the manufacturing Processes
and asccrtain wastages bY

visiting the factorY Premiscs
of the aPPlicants

manufacturing same/similar

products. A decision would

be taken based on the rcPort

ofthe studY group.

Deferred

Approved

'fhe considered the case as

per agenda and decided to

modify the ad-hoc noffns

fixed earlier on the basis of
inputs given bY Technical

Authorities as under:

1. Galvanised Steel Wire

may be allowed l'02

fgs.Kg content in the exPort

produot.
;. Copper 'faPc may be

allowed 1.01 Kgs'/Kg

content in thc exPort Product'
Notc: The decision for

other items wilt rcmain

same as in Meeting No'

2t8l-LLCZl20l8 dated

29.05.2018.
RA concerned may

suitable consequential

Ｃ
　
ｎ

ｋ

　
ｏ

ｔａ

・
ｃｔｌａ

per agenda and decided to re-

hx th"e ad-hoc norms on the

tasis of inPuts givcn bY

'fcchnical Authorities as

undcr:
i. Galvanised Steel Wire

may be allowed 1'02Kgs'/Kg

content in the exPort Product'

Note: The decision for

ott "t 
items will remain

,urn" as in Mecting No'

Approved

2/81¨AIブ C2/2018

29.05。 2018。

accordhgけ ._

nA concerned may take

.uitable consequential action

dated



POLYCAB
WIRES
PVT.LTD.

0310816399
datcd

17.10.2017

POLYCAB
WIRES
PVT.IソTD.

0310818249
datcd

05.01.2018

0310818064
datcd

28.12.2017

POWER

POLYCAB 01/81/o50/o
WIRES
PVT.LTD.

0018/AM19/

03/95/040/o

0787/AM18/

01/81/050/0

0472/AM18/

103/95/040/0

0522/AⅣ f18/

01/81/050/0

0155/AM19/

03/95/040/0

0806/AM18/

01/81/o50/o

0419/AMo9/

07/24/040/o

0359/AMo9/

01/81/05U0
0779/AMo9/

07/24/040/o

0675/AMo9/

f」i∫':10::.駄_;:11・
0:′

::ち∫lTu:II
2808.2018).

蘭 急

駕 鴇 cX:Cぷ 鵠 J∬ 群

lhe applicant vide letter dated
12..1?.2018 requested fo, ."rlrion of
ratified norms.

ffiirM.M.3/81-

fhe applicant vide lefler dated
for revision of

属f霞鵜野
・硼瞥鼎
74 dated ol.09.2017

ratined in Mo No.23/81_AIン
c2/2017

dated o6.03.2018.

The Committee decided to
refer the case to Consultant
('l'EC-3) lor examinarion.

Th.-Cr.*A;-d""id"d to
refer the case tO consultant

(TEC

Thc cOmmittce dccidcd t。

refer the casc lo consultant

(TEC

GEAR
IンTD.

Thc casc遜 臨 高而 NT。滉,「

縣l「ill:il:'1七ξ
O::「(蹴

i:χ
i vidc u.0.No.

:∫驚〕|::::`TSW(B)/373       datcd
071oo60192
datcd

29.o9,2018

両 而戸
~

GEAR    I
LTD.

0710o63772
datcd

2303.20o9

曇出m｀熟Ittu脳
牌輔 締霧蘊

'fhe Committcc dccid_ed to
call thc applicant for personal
nearrng.

The 
_Committee decided tocall the applicant lor personal

neanng.

hdd On 04.11.ゴ b53,V:ξ lζ
k撚
継ICommcnts Of DHI vidc thcir u.O.No.

:ダ離田;管瀞聯規籠宙
“
惚dated 08.01.2019 has rcqucstcd fOr

revls10n Of ratiЯ
9d nOrlllS l.c. thc

ζ螢3躍ピ還滉l翌1ぜ二
江
|52 | page 59

Mccting NO。 12/81_AIJc2/2019 datcd 18.0;:::1;

川cνttI畷111∴鳳凛詔:

Defcrred

R58

I)clcrred

Dcfcrrcd

I)cfcrrcd

Dcfcrrcd



R60

R61

R62

R63

SHIVA 01/81/050/0

0329/AM19/

05/24/040/0

0088/AM19/

01/81/050/0

0330/AM19/

05/24/040/0

0138/AM19/

01/81/050/0

0261/AM19/

05/23/040/0

0073/AM19/

05/24/040/0

o093/AM19/

Thc Comrnittcc decidcd to

constitute a group to studY

the manufacturing Processes
and ascertain wastages bY

visiting the f,actorY Premises
of the aPPlicants

manufacturing same/similar

products. A decision would

be taken based on the rePort

ofthe study grouP.ffi
constitute a group to studY

the manufacturing Processes

and asccrtain wastagcs bY

visiting the factorY Premises
of the aPPlicants

manufacturing same/similar

products. A dccision would

hc takcn bascd on thc rcPort

of the study-glglp.---
ft'r. Co**ittee decided to

constitute a group to studY

thc manufacturing Processes

and asceftain wastages bY

visiting the factorY Prcmises

of the aPPlicants

manufacturing same/similar

oroducts. A decision would
'bc 

taken based on thc rePort

器       T
constitute a group to studY

thc manufacturing Processes

and asccrtain wastages bY

visiting the factorY Premises

of the aPPlicants

幽複II蠍

The case was ratified in M. No. 9/81-
A1,C212018 dated 02.01 .2019 allowing
the quantity of imPort item with
wastage of 1o/o as per recommendation

of Consultant (TEC-3).

The applicant vide letler dated

12.04.2019 has requcsted to revise

their norms with 10% wastage'

ffiM.No.8/81-
ALC2/2018 datcd 19.12.2018 as pcr
recommcndation of COnsultant(TEC―

3) by allowingTo/o wastage'

fn"" applicint vide letter du':d

12.04.2019 has requested to revrse

their norms with 10% wastage'

UTENSILS
INDUSTRI
ES PVT.
[ノTD.

0510406463
datcd

15.05.2018

SIIIVA
UTENSILS
INDUSTRI
ES PVT.
Iッ

′
「 D.

0510406780
datcd

07.06.2018

JAYNA
STEEL
INDIA

0510406418
datcd

10.05.2018

SIDDHI
TRADERS

0510406537
datcd

2105.2018

る:隻IJib/1馬■
'う

b18 dttCd 02.01.2019 Jbwhg
・      _:`■   '0′

qr""tiry of imPort itcm with 1%

wastagc as Per recommendation of

Consultant (IEC-3)'
The aPPlicant vide letter

l2.O4.2)ig has requested to

their norms with 1070 wastage'

of Consultant (TIIC-3 )'
ifr" apPlicant vide letter dut:d

10.04.20i9 has requested to revrse

their norms with 10% wastage'

Thこ

~て

轟 ¬ 五:l・atiflcd i「 M巧も :6/81-~

ALC2/2017 dratcd 13.06.2017 as per

DIPP  IJO.  No.12/45/2017-′「
SW/89

dated 13.06.2017.

The  applicant  Vidc  lCttcr  datcd

06.06.2019 haS Statcd that NC had

:認 Stttl舗
轟 Tl171:& 39 and rCquc

ｄ
ａｔｅ
ｄ

ｒｃｖ‐ｓｃ

Deferred

Deferrcd

I)eferred

Deferred

Deferred

Ofthc_ltudy group.

JINDAL
SAW
LIMITED

o1/81/050/0

0452/AⅣ l17/

05/23/040/0

0393/AM17/0510400595
dated

02.12.2016

Thc COmnlittee decided to

refer the caSC tO Consultant

(TEC-3)fOr cXaminatiOn.

」些 理型コ堅 虹 エー型
ゴ型 型
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織盟驚潔:Tapplid h
The case *as rel"ctea in tl,t. No. t Vf t _

gdygrlgg_e{horization.

amendment in norms.

ALC2l20t3 dated 08.10.2013 due to
non-submission of reply to DFII
deficiency letter dated ti.Oq.ZOtl.'l-hc applicanr's reply dated 26.03.2014
atong with their carlicr rcply datcd
07.10.2013 were forwarded to DFII on
0l .01 .2015 and thc case *;;
considered in offline agenda in M. No.
16181 dated 13.01.20ti. .l.fre 

.ur" *u.ratified in M. No. l/gl dated
n,04.2015 as per writlen comments ofDHI vdc む.o.NJ~Jそ

'ガ

品」:
TSW(B)/86 datcd 19.02.2015.

NOw,thc applicant vidc icttcr rcccivcd

覇 驀 ‖鱗

ご穏 掘 d蠍
lxation OfnOrlns On

17.04.2015.  1｀ hcrcfOrc,  thcy  have
rcqucsted tO ainend the cxport product
バ0.^..:_`:^__   ^

““
輛∞ ■Om爵蒜守

1凛
LaminatiOn  for 50  Mw  IIydrO

蹴器計18釦 clゎrllぉ i∫%:

l螂暉漱聴:i可rcpcat basis as approvcd lor uf,t No.
93 19Ie1833 darcd 0s.r2.20r+ .riin.iin NC M. No. 8/8 r darcd 2s.0i;;i;
Lg:. DIpp commenrs vide UO No.
:?!9:!2017-rswr0l darcd r8/09/2017.
Ihe. 

_applicant vide lcfter dated0l . I I .2018 has requested for

VOITH
HYDRO
PRIVATE
LIMITED

0510340125
datcd

05.12.2012

01/81/050/0

0427/AM13/

05/24/040/0

0334/AM13/

MONTEX
GLASS
FIBRE IND
PVTo LTD.

031o813758
datcd

05.06.2017

01/81/0son
0216/AM18/

03/95/040/o

0190/AM18/

盤鮮
壼
Clt=甲
ぷ

o, thtb;rG "f;prt, sir",
by Consultant (TEC-3), the

Approved

Defered

Committee decided to
modify the description of
export item as ,stator 

core
Iamination (Generator parts)'
Rest would rcmain thc same.

RA may take consequential
action accordingly.
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The casc was ratifled in Mo No.9/81-

ALC2/2014 datcd 30.07.2014 as pcr
writtcn commcnts of DHI vidc U.0.

No. 3(15)/2014/´ I｀SW(13) datcd
24/07/2014.

On the basis of inPuts given

by Consultant (TEC-3), the

Committee decided to

modify the descriPtion of
export item as 'Rotor Rim

(Generator Parts)'. Rest

would remain the same.

RA may take consequential

action accordinglY'

ApprovedVOITH
HYDRO
PRIVATE
LIMITED
0510368270
Datcd:

11.10.2013

01/81/050/0

0425/AM14/
05/24/040/0

0248/AM14/

01/81/050/0

0288/AM13/

08/24/040/0

0142/AM13/

The applicant's representation received

on27.08.2019 with a request to re-fix

the ad-hoc norms. The applicant stated

that they have already cxported their

goods on25.06.2014 before fixation of
no.*. on 30.07.2014. 'l'herefore, they

have requested to amcnd the exPort

product description from Rotor Rim

ior 50MW HYdro GIINE'RA'|OR to

Rotor Rim (Generator Parts) as Per

FITCAST
FOUNDER
S&
ENGINEER
s PRIVA″「 E
LIMITED

0810114560
datcd

27.08.2012

A」AY
AGARWAL
&SONS

0510406236
datcd

26.04.2018

Apar
lndustrics

Ltd.

3410044555
datcd

08.10.2018

AIフC2/2013 datcd 06.06.2013 as pcr

written commCnts Of MSME vide U.0.

No   30(256)/2010-ME   dated
13.05.2013 as applicd by thC flrm.′「

hC

lctter  20.03.2019applicant  vidC

∬∬軌社でW‐轟
No.  05/81  datcdminutcS Of M・

Thc COmmittcc dCCidCd tO

耐l孔品晟∬鮒轟
13.05.2013 (coPY enclosed)

to the aPPlicant.

R69 01/81/050′0

0402/AM19

05/23/040/0

0040/AM19/

o1/81/050/0

0616/AM19/

34/24/040/0

0209/AM19/

ffiMN-84,
liuffir;l"l:T'fi il.i',ii*'""'i+ I :h;*quest 

has been received

rccommendation or ;;;il;;' iiEe- 
\ ::::13"'o 

o't"i::: [':
?r:' "l[ii ::"1* ]l'"'" 

*i"n 

", q T i \ i^":lj:': " 
0,""'' o 

*#":;l' 
n 

:l'hc applrcanr ''"lr,"a"ro"r',"";i;; I applicant to deposit a

12.04.2019 has reQUCstru rvr rv'l " 
I "t'*p"ri,i", 

fce of Rs.5000/-
of ratified norms. 

I iJr'Jr*iJlrire ,1,r" ""...
Thc case was ratlllcd in M'No' 4/81- I-rL^ .^mmi,ee dccided to
ll6l;"r,!"il?$';l,;1;.oi;'J'i"' \ 

rr'" committee decided to

written comments *,r;i;;;"rrrrl"i \ "utitt"'" 
applicant for personal

" I hearing'
(rEC-3).
in" aPPlicant vide letter 1'1"1
Og.OZ.ZOiq has requested for revrsron

of rttined Norms.__
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advance authoriz-atign'

R67

Approved

R68

Deferred

Deferred



01/81/050/0

0014/AM20/

05/23/040/0

0001/AM20/

The case was .atified i, M. N;4/gl_
On

No.

the

Iriヵ ″PIたふt 宙ご
~■

■cr
1́4淵
～
i業 だ槻s蔵鷺:よ:

22.08.2017. dated

AILC2/2019  datcd  29.05.2019

rcpcat basis as approved fOr AA

0510409208 dated o7.01.2019 in

M.NO.o1/81 dated lo.o4.2019.
・
I｀hc  applicant  vidc  lettcr  d

08.08 2019  has rcqucstcd  br
considcr thc casc and a110、

v '(31

The Committee
refer the case to
examination.

declded

DPHT Deferred
ｔＯ
ｂ

l'he Committee
rcfer the case to
examination.

decided tO

DPIIT for I)cferred

ALC2/2018 dated 19.12.2013 
";';"rec.ommendation of Consultant OpC-3) by allow ing Tyowasrage.
要町翫臨

盤 墨霊
乱1轟

~~ -0‐ ‐′thc manufacturing proccsses

and asccrtain 、vastages by
visiting thc factOry prcnlises

Of      the      applicants

manufacturing  salnc/silnilar

products A dccision 
、vould

ぬごi13温〔轟‖1槻鷺態:gど
rcvぉc

,,,s uase was ratiiicd in M. No 3/gl_AI.C2/2018 dared 14.08.2o1R
a \uv-/ Lv I o oated 14.09.201g onrePeat basis as approved for AA xl^
Ⅲ可9馨;:lt∬%IT州7社i漱訴
li編:i沸肱lbぢち駕ア

rT聟 J'he Committee
refer the case to
examination.

dccidcd t。

MSME fOr

Deferred

Defcred

1110025730

dated

19.092011

VINDFTYA 01/51/05U0
TELELINK
SIッTD

0558/AM18/

11/24/040/o

0027/AM12/
The Commiftee
refer the case
examination.

dccidcd t。

to DOT for Deferred

R72

R73

R74

R75

CONSOLID
ATED
COIN
COMPANY
PRIVATE
LIMITED

051041o184
datcd

09.04.2019

PILOT
INDUsTRI
ES LTD.

0510402645
datcd

19.05.2017

01/81/o50/0

0199/AM18/

05/24/040/o

0073/AⅣ〔18/

…
0328/AM19/

05/24/040/o

0189/AM19/

01/81/0s\it/0
0197/Aル 117/

05/24/040/o

0045/AM17/

SANEET
STEELS

0510407021
datcd

29o62018

輔 薦
―

BIヽfETAL
CONTROIン
S LTD.

051o398533
datcd

17.05.2016
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11盪「爾再需再allowing the wastage of 5o/o.

IF applicanr uio cmail dared21.11.2018 has rcqucstcd for r.uirionof ratified norms.

肌iふ‖墨ci'1::｀誕甘
jぎ1‖

酔物緞ギ弔蘭聴膏DO′「comments Ljど
・
Ui4渤l(1.躍

02/207_IP datcd 14.05.2018.

Thc  applicant  vidc  icttcr  datcd

静1瑠ll聟』Ll・1:城ょ
鶴Кqucst



R76 CONSOLID
ATED
COIN
COMPANY
PVT LTD

0510405810
datcd

07.03.2018

Ｌ

ｌ‐
　

　

５
，

４

０

０

　

　

０

０

R77 ANGLO
STEEL
PVT.
LIMITED

0310796525
dated

09.06.2015

０

０

　

　

　

０

０

R78

「R79

ANGLO
STEEL
PVT.
LIMITED

0310796526
datcd

o9.06.2015

０

０

０

０

R80 APAR
INDUSTRI
ES
LIMITED

3410044570
datcd

lo.10.2018

/81/050/0 Thc casc was ratifled in M.No.

03/AM19/

5/23/040/0

457/AM18/

1/81/050/0

185/AM16/

3/94/040/0

165/AM16/

)1/81/050/0

0184/AM16/
03/94/040/0

0173/AM16/

01/81/050/0

0186/AⅣ l16/

03/94/040/0

0182/AM16/

01/81/050/0

ALC2/2018 datcd  14.08.2018 on
rcpcat with AA No.0510399348 datcd

03.08.2016 ratiflcd in NC M. dated

21.2.2017.
′
rhe  appliCant  vidc  lctter  datcd

17.12.2018 has rcqucst for revision of

ratifled norlns of Export Product iCoin

Blanks(COnSiSting of Coppcr-65° /0,

Nickcl-10 And Zinc-25%ソ  undCr
Advancc     Authorization     No.

_型 堕 Q型

醗 :ill浄編

ComlllittCc―II Special Mccting hcld On

1 11.12.2017.

l'he Cornmittec decided to

refcr the casc to DPII'I' for
examination.

ffi
rcfcr thc Case to COnsultant

(TEC-3) to CXamine ab―
initio.

勝 L5酬
ittleqlntc∬

毬 rК螺

AA  No.  0310796525  instead  Of
0310798525.

Thc case~T薬丁可覇高vcd in雨。1 11ls

Comlnittec― II Special McCting held on

ll.12.2017.

Th" Com,rittee decided to

refer the case to Consultant

(TEC-3) to examine ab-

initio.

〒llc~ё6mm■tec dcddcd tO
rcfcr thC CasC tO Consultant

(TEC-3) to CXaminc ab¨
initio.

'fhe Committee decided to

call the aPPlicant for Personal

hearing.

驀・鸞事諜が撚鷲
0310798526.

榊・ぽ聯羅デ撚礁
0310798527.

fn" case was aPProved in Norms

cOmmittec― II Special Mccting hcld on

ll.12.2017.

0613/AM19/

34/24/040/0

o191/AM19/

Th" ""t" 
rr^ iatified in M' No' 4/81-

ALC2/2019 dtted 29.05.2019 as pCr
written commCnts giVCn by COnSultant

(f Ec-3).
'l-he aPPlicant vidc

03.07.2019 has request

ratified norms.

lettcr dated

for revision of

Deferred

Defcrred

57 | Page 59 ⅣIccting No.12/81-AI」 C2/2019 datCd 18.09。
2019

Deferred

Deferred

Delerred

、lSヽ 1

UdV冨品Na



NAGREEK
A INDCON
PRODUCT
S(P)LTD.

0310815357
datcd

23.08.2017

03/95/040/0

0343/Aヽ118/

01/81/050/0

0505/AM18/

09/24/040/0

0169/AM18/

01/81/050/o

0980/AM19/

05/23/040/o

0462/AM19/

01/81/o50/0

0551/AM19/

05/23/040/o

0362/AM19/

01/81/o50/o

0187/AM18/

56/24/040/o

0051/AM17/

01/81/050/0 The case was ratialed in M. N"Zgl-
0336/AM18/

褥i08.猟
・
8.3/81-Alン

C2/2018 datgI

:L:4観ζl:麗:Vet3常2謬
」
職

rcqucstcd  fOr  revisiOn  Of ratiflcd

nolllls.

T=一 =―
――――――__

T:■91]:wiS rad■ ed in面 西ヽ頭
「

J'he Committee decided to
refer the case to DpIIT for
examination.

concerned RA may allow the
correction in II'CIJS code as
per ITC(lJS) classifi cation.

The Committee decided to
refer the case to DpIIT for
examination.

J'he Committee decided to
refer the case to DpIIT for
examination.

ALC2|2018 dated 29.05.201g allowing
the quantity of import item 1.05 Kg/Kg
content in the expoft product.
However, thc applicant vide letter
dated 18.03.2019 has requested for
revision of ratified norms.

The cOmrnittec decidcd that Approved

NATIoNA
L STEEL
AND
AGRO
INDUsTRI
ES LTD.

561ooo5104
datcd

23.03.2017

ALC2/2019 dated 15.05.2019 ; ;;,writtcn comments wcre givcn bvDPIIT vidc U.O. tio.. ;'_47011/14t2019-TSW 
dated

30.04.2019. Flowever, the uppfi.urivide letrer dated 03.0g.20iq fr",
requestcd for revision of ratified
norms.

ALC2/20I8 dared 02.Ot.2}tq u. D",wrinen comments of MoS "id.i 
"O.

No.: 2(6)/2017-TD dated I I "lZ.iOt\.
I!: applicant vide l"ft".--;;;
25.04..2019 has requesred lor rcvision
or rattlled norms as pcr the statcmento[ thc actual exporl madc under theAA.

Tl*^."ffi;l"t,iA; M. No, %t_

The Committee decided to
refer the case to MoS for
examination.

GEEKAY
WIRES
LIMITED

0910065272
datcd

14.07.2017

CONSOLID
ATED
COIN
COMPANY
PRIVATE
LIMITED

0510409513
datcd

29.01.2019

I CONSoLID

ATED
COIN
COMPANY
PRIVATE
LIMITED

0510408678
datcd

2901.2019

58 I Page 59 ルrccting iヽ 0.12/81_AI」c2/2019 dated 18.09。 2019

Deferred

Dcfcred

Deferred



R86 」INDAL
QUALITY
TUBULAR
LIMITED

0510401960
dated

15.03.2017

01/81/0

0036/A

05/23/0

0594/A

01/81/0

0356/ノヘ

05/23/0

0190/A

O1/81/0

0301/A

05/23/0

0221/A

01/81/

0173/ノ

05/24/

0626/ノ

R87 JINDAL
QUALITY
TUBULAR
LIⅣlITED

0510403717
datcd

18.08.2017

R88 JINDAL
SAW LTD.

0510395490
dated

31 08.2015

R89 SVAM
PACKAGI
NG
INDUSTRI
ES
PRIVATE
IフIMITED

0510398071

dated

30.03.2016

R90 Vcdanta
lンilnitcd,

Madurai

3510044672
datcd

17.02.2015

01/81/

0019/ノ

35/24/

0003/ノ

1/050/0

5/AM18/

3/040/0

1/AM17/

3/040/0

)/AM18/

/23/040/0

21/AM16/

/050/0

AM17/

/040/0

AM16/

1/171/0

)/AM16/

4/039/0

;/AM15/

'lhe case was ratificd in M. No. 5/81-
ALCZl2llg dated 12.06.2019 as per
written comments given by Consultant

(TEC-3).
′
I｀hc  applicant  vidc  lctter  datcd

12.09.2019 has rcqucstcd for rcvision

of ratiflcd norms.

-i,tilt;; ;iif,*d il Na. N' orst-
ALC2|2019 dated 26.06.2019 as per
written comments dated 13.05.2019
given by Consultant (TEC-3).
'fhe applicant vide lettcr dated
12.09.2019 has requested for revision
of ratified norrns.

ifr;.ur. wairatified in M. No. 22181-
ALC2|2015 dated 09.02.2016 as per
written comments of DIPP vide U.O.
No. 1211112016-TSW88 dated
17.05.2016.
'I'he applicant vide letter dated
12.09.2019 has requested for revision
of ratified norms.
'l'he case was ratificd in M. No. 4/8i-
ALC212018 dated 27.08.2018 as per

written commcnts of DIPP vide

The Committee decided to
refer the case to Consultant
(TEC-3) lor examination.

Thc Committce decided to
relcr thc casc to Consultant
('II1C-3) for cxamination.

'lhe Committee decided
refer the casc to (TEC-3)
examination.

‐Ｏ
ｂ

F.No.7/176/2018-TSW
27.06.2018.

Thc  applicant  vide  lettcr

10.10.2018 has rcquestcd for

of ratiflcd norms.

Ihc Committee
refer the case to
examination.

dated

dated
revision

dccidcd to

DPHT for

-The case was ratifred in M. No. 1i81

dated 10.04.2019 as per written
comments givcn by Consultant (l'EC-
3). Howcver, the applicant vide lettcr
dated 06.06.201 t has requested for
revision of ratified norms.

The Committee decidcd to
refer the case to Consultant
( lliC-3) lor cxamination.

***来 ***

I)cfcrrcd

Deferred

I)eferred

Deferrcd

Deferred

59 | Page 59 Meeting No. l2l81-Al,C2l20l9 dated 18.09.2019



Standard Dcficicncy liormat (SDI;)

rt Items:

Particulars of the licenses obtained in the puri una .utif,"a

Any(〕 thcr infOrmatiOn:

in duplicatc within 15 days fl・ olln thc

quanlity-both in terms of number (if
翌 D型 」 堕 逗ht,OfttcLCXpO[堕 roduCt(Ap2cndix-33 ofcurent HBP refcrs
Dctail tcchnical nOte on manttfacturinaprOC2SS includingihe rclevant f10w shcet.
― ― 一 ―

―
―

― ― ― ―― ― ―一 ― ―           ■ ■ 二

=一
^ζ2量

V`V・ V▼
“

■■L■ lυ VV O■ 1■ し し.

Dctail tcchnical drawings with dilncnsion Of each expOrt product,Cata10guc,if any,may

also bc fumishcd.

I
Weight of each of the imported and indigenoui-inilGpr*t"tv f"re.".f, p.od*t, fo. tf,"
purpose of material balancing. Net weight (Gross wcight minus wastage) for each
imported and indigenous input in the cxport product ,rry b" indicated. Net weight along
with details of other imporled input to bc uscd in the re.sultant product and sot[ht to be

Com

iqporlcd/procurcd from sourccs olhcr than the li

Inibrlllation about thc inputs rcquil・ cd pcr unit Ofthc rcsultant productproduct as per Sl. No. I of
mp91型坐三LlA劇匹lcarlng in currcnt HBP(聖 [型LIL翌堅生笙」と重二重堅上

TeCiniCal≦上aracterisacs_∠ _part nttmbers,lfl,y.
Asscillbly dra、vings/diagralns Of thc rcsultallt product shO、 ving placcmcnt and cxacting placcment and exact
型整狸翌墜 nts h thc expO■ 1型duCt(S)._______
Bifurcated quantities Of cOmpOnents tO bc accOuntcd for in the rcsultant product and the

reSulttment Of■Ompo里望 笙 as sparcs.Raw Matcria1/COnsumablcs
Sizc and spcciflcatiOn including gradc, cOmposition, rangc, thickncss ctc. of the

Stalting frOn■ the specincation of the cxpOrt prOduct,basic calculation as tO hOw of raw

material proposed for import has been arrivcd at, including the nct weight of components
to bc manufactured out of these importcd materials, *urtug., claimei at each stage of
manufacturing with complete justification and supportcd by documelta.y
cv i d cnce/dra-wings ctc
Shcct iayout diagram ofthc lllatcrial indicating thc wasta8C dしlril18 blanking

Diagram Of cxpOrt product with calculation of raw material requircmcnt

and thc 、vcight Of thc cablc in Kg. pcr Kl■ . COpy of rclcvant Nationa1/1ntcrnatiional
Standard/buttr'S dtta shcel_mav ttSO bC fumished.

Wcight Of stccl,which rcquircs impOrtcd、 vclding matcrial,giving brcak― up O■i) Stcel Plates/Sheets upto 3Omm thickncss
ii) stecl Plates/Shcets morc than 30 mm thickness and upto 70 mm thickness
iii) Stecl Plates/Shccts morc than 70 mm thickness.
lyL OthCrs c豊 旦皇ngCS,Pipcs,Tubes,Bars/Rods,Casungs/F
rarEICulars ol tne llccnscs Obtalned in thc past and ratiflcd by ALC(with Or withOut

modiflcation)fOr thC same cxpOrt prOduct cOvcred under this applicatiOn,in vicw Of

Public Noticc No.48 datcd 14.11.2002.

tlgjlqry"rtfryd19,

tlqetg!!9_9apffq9{tu1! tufry €gn<!_piealq. D;;t *" tf,"iUUr.-uiutio."V.nort ror*

ol issue of this letler. 'l'hc information may
I)GIr'|, Udyog Ilhawan, New Delhi-ll00l

bc directly scnt to Chairman, NC-ll,
1, L,-mail: nc2.dgft@nic.in, Office

datc

()/(〕

TcI:
23061562,Extn.267.

if also be indicatcd.
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れ
LM WiND POWER BLADES(lND:A)PVT.LTD

ADV.AUT.NO―.0710110119 D丁 .19.07.2016

0n the basis of calculation sheet and matettal balahce submkted by the nrm the lico mav be ratried

as under.

ExpOrt itenl: FRP ROTAR BLADE LM 42.lP2 -  90.O No

Net weight notless than 5′ 53′489.65 Kg

importitem

θ

SLo NO SLoN0 0F ADV.AUTH. QTY

1 50′ 60′ 61′ 63′ 64′ 66 to 78 Components, allowed as Per G.N'4

2. 79 to 81 Consumables Qty as applied for Value altogether

restricted to 0.5 % of FOB Value

3. Rest of the items As applied for

NC2



ヘ

百可フ119

LM W:ND POWER BLADES(lNDIA)PVT.LTD

AD∨ .A∪T.NO-0710110653 DT. 16.11.2016

0n the basis of calculation sheet and material balance submitted by the firm the lic.may be ratified

as under.

Export ltenl: FRP ROTAR BLADE LM 47.6P -  33.O No

Net weight notless than 2′ 71′ 113.10 Kg

lmportたem

sHAtsH ruilan telct\ ti1

NC2

SL.NO SLoN0 0F ADV.AUTH. QTY
1 66′ 71 to 83 Components, allowed as per G.N.4
2. Rest of the items As applied for /t

Z

①



0⌒

LM WtND POWER BLADES (tNDtA)pVT.LTD

ADV.AUT.NO -.0710110885 DT. 02.Or.2011

On the basis of calculation sheet and material balance submitted bythe firm the lic. may be ratified
as under.

Export ltem: FRP ROTAR BLADE LM 42.1P 2 - 240.0 No

Net weight not less than L4,75,972.4 Kg

lmport item

NC2

SLo NO SLoN0 0F ADV.AUTH. QTY
1 49,58,59,61,63 to 75 Components, allowed as per G.N.4
2 76 to 78 Consumables Qty as applied for Value altogether

restricted to L.0 % of FoB Value
3. Rest of the items As applied for



tЧ

11'119

LM WIND POWER BLADES{INDIA)PVr.LTD

ADV.AU丁.NO― .0710111037 D丁 .31.01.2017

on the basis of calculation sheet and material balance submitted by the firm the lic' may be ratified

as under.

Export ltem: FRP ROTAR BLADE LM 42'\P 2 - 45'0 No

Net weight not less than 2,76,879'82 Kg

lmport item

SHAl釧 則 MM η
碍 四 7

NC2

allowed as Per G.N.4
49′ 58′ 59′ 61,63 tq 75

Con*mabt"s Qty as applied for Value altogether

restricted lo 0.4 % of FOB Value

⌒

QTYSLo NO SL.N00F ADVoAUTH.

2. 76 to 78

As aoplied for
3. Rest of the items



⌒

LM WIND POllVER BLADES{INDIA)PVT.LttD

AD∨ A∪T NO― .0710111859 DT.05.07.2017

0n the basis of calculation sheet and material balance submitted by the firrn the lic.may be ratified

as under.

ExpOrt itern: FRP ROttAR BLADE LA/142.lP2 -  225.O No

Net weight notless than 13,85′ 229.54 Kg    ′

:rnport item

SHAISH K∪ MAR

NC2

SL,NO SL.N00F ADVoAUttH. QTY
49′ 58′ 59′ 61′ 63 to 75 Components, allowed as per G.N.4

2. 76to 78 Consumables Qty as applied for Value altogether
restricted Io 1..0 % of FOB Value

3. Rest of the items As applied for

16

1イ,|じ D



⊇|

聯
LM W|ND pOwER BLADES (tNDtA) pw.LTD

ADV.AUT.NO _ 07 70712408 0T. 1,4.1,1,.20t7

on the basis of calculation sheet and material balance submitted by the firm the lic. may be ratifiedas under.

Export ltem: FRp ROTAR BLADE LM 40.3p

Net weight not less than 2,9g,931.21 Kg

lmport item

-  51.O No

SHA:SH K∪ MAR

NC2

15′ 16′ 32′ 50t057  . allowed as per G.N.4
58′ 59

惣i捲111:譜第1霧!視寵
Ⅷue altOgetttr

6
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鶴`フ||ア
LM WtND POWER BLADES (tNDtA) pvT.LTD

ADV.AUT.NO _ 07 1,01,12465 DT. 27 .L1..2017

:r'rtl;::t't 
of calculation sheet and material balance submitted by the firm the tic. may be ratified

Export ttem: FRp ROTAR BLADE LM 40.3p

Net weight not less than 3,G9,267.96 Kg

lmport item

-  63.O No

SHAISH K∪ MAR
NC2

SL.NO SL.NO oFADV.AUTH.
15′ 16′ 32′ 50t057

」一一
2. 58′ 59

Rest Ofthe items3.

6
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LM WIND POWER BLADES (tNDlA) pVT.LTD

ADV.AUT.NO - 07 10L12899 DT. 28.02.2018

On the basis of calculation sheet and material balance submitted bythe firm the lic. may be ratified
as under.

Export ltem: FRP ROTAR BLADE LM 56.9P - 36.0 No

Net weight not less than 3,90,115.02 Kg

lmport item

SHA!SH K∪ MAR

1つ

NC2

SL.NO SL.N00F ADV.AUTH. QTY
62 to 64,68 to 73 Components, allowed as per G.N.4

2. 74 to 76 Consumables Qty as applied for Value altogether
restricted to 0.65 % of FOB Value

3. 1089.72 Kg.

4. Rest of the items As applied for

.-lldrln

θ



\o
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LM WtND POWER BLADES (tNDlA) PW.LTD

ADV.AUT.NO - 07101.1,2925 DT. 05.03.2018

On the basis of calculation sheet and material balance submitted by the firm the lic. may be ratified
as under.

Export ltem: FRP ROTAR BLADE LM 56.9p - 51.0 No

Net weight not less than 5,53,7G3.75 Kg

lmport item

SHAISH K∪ MAR

NC2

SL.NO SL.N00F ADV.AUTH. QTY:N KGS
1 7160.91
2. 12. 302.94
3. 17 3032.46
4 18 3303.78
5. 20. 5783.40
6. 24. 1336.20
7 25 25725.93
8. 26. 4052.97
9. 28 4047.36
10. 62 to 64′ 68 to 73 aS per G.N.4
11. 74 to 76 Consumables Qty as apphed fOr Value altogether

restricted to O.65%of FOB Value

12. Rest of the items As applied for

耶 マ|シ
)く

ヽ



Page I of2

19191t, 3TR劇 くqh:く

赫 鏃 動 赫

…

山 鏃 漏 賠 c劇 :Ч Iく 含緬

Government oflndia
Ministry of cOmmerce&industry

Department for promOtiOn Oflndustry&lnternal Trade

(丁S Section)

SubieCt:― M/s Ste‖ ite Power TransmlssiOn Ltd,AA No 0310826355
1Dated 14.01.2019,AA No.0310822770 0ated 01.o82018,AA No.0310824865
Dated 01 11 2018 and AA No.0310822348 Dated 17 07.2018

Reference:¨ DGFtt U.〇 .No.01/81/050/00719,
DGFtt U.O No.01/81ノ 050/00499
DGFT U.〇 .No.01/81/050/00537
DGFT U.O No.01/81/050/00341,

With reference to the above,the undersigned is directed to say that

CaSel:AA No 0310826355 Dated 14.012019

1躙∬肌:管雪寵掲lilTl::|:雷肌遺鵬挽de and spedicttOn and
irnport itern at SI.No.2 should be ofrelevant grade and diameter as

.tti‖譜‖観編壌酬:7馴闘∫::習蹄::Thedu輛面um shed
form wnh up t。 2%wastage w責 h accOuntabi1ly clause.
4.Quantly ofimpOrtitem at sl No.2 and 3 should be a‖ owed as per slON C-7
5.Quantity ofimpOrtiterYn at SI No 4 should be deleted

Case2:AA No.0310822770 Dated 01.o82018

闇∬1説鍬雪寵嶋T∫:::電懇ヂ:「認認:1「r舘↓an gttde and
specification and importitenl at SI No 2 should be of relevant grade and

diameter as cOntained/utilized for the rlnanufacturing of export items.

Quanttty ofirrlportitem at SI No l shOuld be allowed in the aluminium sheet

forrn llvith up t0 2%wastage、″ith accOuntab‖ ity clause.
Quantity ofirnportitem at SI.No.2 and 3 should be allowed as per sl(DN C-7

Quantity ofirnportitern at SI.No 4 should be deleted.

Quantity ofimportitems at SI No.5 to 7 should be allowed wtth up to l%

wastage、″ith accountability clause.

3.

１

２

４

５

６

https:〃dipp.eofflcc.gOv.in/eFilc/?x=y3r*114CchSyGCoqyslkYYC9」 dpa8bNd 9/2/2019



Case3: AA No.03 rcg24B6l Dated 01.11.2A18

r. Net weight of export item shourd be specified in the AA.z' lmport items at sl.No. 1 and 3 should be of relevant grade and specification andimport item at Sl.No. 2 should be of relevant g*" and diameter ascontained/utilized for the manufacturing of exlort items.g' Quantity of import item at sl.No. t srroito be allowed in the aluminium sheetform with up to 2o/o wastage with accountatitiiy .rrrru.+' Quantity of import item at-Sl.No. 2 and 3 shouid be ailowed as per SloN C-7.

Case4: AA No.03fiB22g4g Dated 1t.OT.2O1B

r. Net weight of export item shourd be specified in the AA.z. lmport items at sr.No. 1, 3, 4 and 5 shourd be of ierevant grade andspecification and import item at sr.No. 2 shourJ be of reteiani g;ol ,nodiameter as contained/utilized for the manutacturing of export items.g' Quantity of import item at sl.No. 1 should oe airoweo in the aluminium sheetform with up to 2o/o wastage with ,".ornirLif ity 
"frr."+' Quantity of import item at sl.No. 2 and 3 snouio be allowed as per sloN c-7.s. Quantity of import item at sr.No. 4 shourd be dereted.0' Quantity of import item at sl.No. 5 should be ailowed with up to 1%wastagewith accountability clause. rv I /u 

n

f* -'2f>-- 11 //- XV
Sunddep Chauhan

(Development Officer)

Page 2 of 2

No.P_47011/7/2019_TSVV,datedi29/08/2019

https:〃dipp.eofflcc.gOv.in/cFilc/?x=y3r*114CchsyGCOqyslkYYC9Jdpa8bNd
9/2/2019
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h"威 _llT∵翼礎樵二[鮮l∴ぷ『∬]∬ :・『:叩比山
3-upto O.2%OffOb Value Of EP 2

4.Relevent AdheSiVe-16.409A/1T剌yprOplene¨
璃 嘱

^AA゛ 01。 5104・ 09209dキ ,ol,01,2019.

♪ga

一



,3

⌒AANo。 5104092C3計 =。 9=ol`2ο i「可可19
Reply dt. 02.07.L9

On the basis of study group report, proposal is recommended as follows-

EP -Add "Coating thickness Epoxy 800 micron & coating area 186063.636 sq. mtr.

lmport 1- Desciption & qty. as per Sl. No. 1 of SION C 593

2- Welding Wire - a kg./MT

3 to 6 - Upto 5% of fob value

7 - Relevent epoxy powder - 236.219 MT

8- Deleted

Grade & thickness of steel to match in import & export

fQd6.f
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Subject: Fixation of Adhoc nlrT, f:, export Automotive castings(Machine) against advance authorisation no 0g10H4560 dated27.9.2012 for M/s, Fitcast poura.r, A*;;;r. p\r Ltd

DGFT may prease refer to the repry received from M/s, Fitcast Founders& Engrs pvt Ltd, vide refere;;; Ni iated zgTio'tz for fixation of inputoutput norms in respect of subject export product.

In this connection, it is stated that unit is exporting Automotive castingmachined qty- 600 MTandsought import of resin _gri.zr MT and cataryst _44.g0MT for casting the casting_o, 
""*fort 

products. Unit i-n their reply has stated thatthe Resin which is Urealor*aiJva. ana r".rr."r^"r.ohol, *ilt be used withsand to make mould and core ana wiii be requireJ ;r b.ffi MT for manufacruringof one MT of casting.- Simirarry ,t .'cu,utyrt wtrictr l, u'pu.u toluene surphonicacid and wil be used with sand and ..ri, r* 
"."oiig u hard bond by serf (\_

3:: ,HTr::ff:I*' and wlr u. 
'.q,i,.[ "''i oirT #i ,",. manuracruring or r

unit is a registered ssl for manufacturing of SG hon and cast ironcastings' Trre unit has mentioned the requirernen, 
"i i"p* as shown above, andsought imporr of borrr the products inaicating til" u;ol; weight of castings, i.ethe imporr of relevant Resin eooxo"til = sg'.2 ui irJ""r rerevant Catalyst as

rXXTllff;;.]t ." 'rhis orric"'.o,r,,.nds the qty or both the imported

This issue witrr the approval of Director(ME) for taking a view bv Nc.

淋ヽ▲び Ъ

(KK Funda)
Asstt DirectOr(ME)

O/O The DC(ヽ4SME)l」⊂)noten01o(256)201o_NIE≒
i)醤:d 13.5.2013


